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46 - 59
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thermal power plants.

R-7/14 0 —111

15. Phc?tographs of the const.rucled Dry Fly Ash Silos R-7/15 112
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High Court, Calcutta

Regn. No. 186506
Expiry Date

For ORISSA METALIKS PVT, LTD.
Authprised Signatory/Director

sjof the letter dated 24.02.2026 R-7/17 114



OTTSTITN  SHinme

| X

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE, KOLKATA BENCH
Original Application No. 190 of 2025/EZ

IN THE MATTER OF:
Abadhut Kharsel & Ors.

... Applicants

VERSUS

State of Odisha & Ors.

... Respondents

COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT NO. 7
(M/S ORISSA METALIKS PRIVATE LIMITED)

I, Deepak Kumar Pathre, son of Sri Binod Kumar Pathre, aged about 39 years, Indian
National, by occupation — Service, presently working for gain at M/s Orissa Metaliks
Private Limited (OMPL), having its address at 39, Shakespeare Sarani, Kolkata — 700

017 do hereby solemnly affirm and state on oath as follows:

1. That I am the authorised signatory of M/s Orissa Metaliks Private Limited
(hereinafter referred to as “OMPL” or “the Company”’), Respondent No. 7 in the above-
mentioned Original Application, and I am duly authorized to sign and verify this
affidavit on behalf of the Company. I am fully conversant with the facts and
circumstances of this case as derived from the official records of the Company and am

////”"”f'»:%:‘ifgpqtcnt to swear this affidavit. Copy of the board resolution is annexed hereto

~ andwgar eq with Letter R7/1
Amitava Ghogp

High Couracﬂaum

out¥et, 1 deny each and every allegation made by the Applicants against the
Regn, No.-8659¢

/the present Original Application, save and except those which are
%

For ORISSA METALIKS PVT. LTD.

orised Signatory/Director
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specifically admitted herein. Itis submitted that the Company is a law-abiding corporate
entity, operating its steel plant at Village Marakuta & Budhipadar, District Jharsuguda,

Odisha. in strict compliance with all applicable environmental laws, regulations, and

statutory consents and has acquired the unit through NCLT. Copy of the order is

attached herewith and marked as Letter R7/2.

3. That I submit that the present Application arises from an unfortunate incident that
occurred due to an unprecedented natural calamity. In the first week of July 2025, the
region experienced continuous, heavy to extremely heavy rainfall, which was an
exceptional and unforeseen meteorological event. The existing natural nala adjacent to
the plant boundary was unable to handle the sudden and excessive runoff. This resulted
in a breach of the south-west boundary wall of the plant premises, leading to an
accidental spillage of runoff water mixed with industrial waste (fly ash) onto some
adjacent agricultural lands. Copy of the meteorological report for July 2025 as
available from its website is annexed hereto and marked with Letter R7/3.

4. That I say that the Company acted with utmost responsibility and transparency
immediately after the incident. The occurrence was promptly reported to the Regional
Office of the State Pollution Control Board, Jharsuguda, vide letter bearing
no. OMPL/JSG/2025-26/391 dated 09.07.2025. A true copy of the said letter is
annexed herewith and marked as Annexure R-7/4. In the said communication, the
Company detailed the circumstances of the accident, attributing it to the failure of the

natural nallah to cater to the sudden excessive water load from the unprecedented

———.

”f{—’fﬁ:}fhf%!;l{ resulting in damage to the boundary wall.

/O : 5

R ; S Ylitted that the Company’s plant drainage system, including the stormwater
Amitava Ghosh \

High Court, Goltmetiy il
Regn. No.-56536
Luziry Bdema

was designed based on historical contour and average rainfall data. Under

95‘ mstances, this system is fully capable of handling runoft, which is then

For ORISSA METALIKS PVT. LTD.

orised Signatory/Directar
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reused for green belt development and dust suppression within the plant premises. The
event of July 2025 was an act of nature that exceeded all design parameters and there
has been no non compliance of any statutory norms by the respondent in any manner
whatsoever.

6. That pursuant to the incident, a field enquiry was conducted by the Regional Office,
SPCB, Jharsuguda on 07.07.2025. The Enquiry Report, dated 30th July 2025,
confirmed that due to continuous and extremely heavy rainfall, approximately 100
meters of the plant boundary wall was damaged, leading to the flow of ash-
contaminated water into adjacent agricultural fields. The report also recorded the
Company’s undertaking and commitment to provide compensation to the affected
villagers in accordance within the applicable norms as per law. The enquiry into the
extent of damage was noted to be under progress by the office of the Tahasildar,
Jharsuguda. A true copy of the said Enquiry Report is annexed herewith and
marked as Annexure R-7/5.

7. That demonstrating its commitment as a responsible corporate citizen, the Company
proactively initiated discussions with the affected landowners and farmers. To
formalize the compensation process and ensure adherence to government norms, the
Company addressed a joint letter to the Tahasildar, Jharsuguda and the District
Agricultural Officer, Jharsuguda, bearing no. OMPL/J SG/ED/2025-26/5-G/428 dated
13.10.2025. A true copy of the said letter is annexed herewith and marked

as Annexure R-7/6. In this letter, the Company detailed the crop loss (mainly Paddy

P aﬁd.Moong) and enclosed a list of affected farmers. The Company explicitly requested

For ORISSA METALIKS PVT. LTD

vthorised Signatory/Director
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to fairly compensate the affected parties. a fact which has been consistently maintained
since the date of the incident. It is submitted that such compensation is to be paid by
the respondent company without prejudice. The company has been fully compliant with
all the statutory norms and the payment is being made without admitting any liability.
Further, it is respectfully submitted that, without prejudice to its rights and contentions
and purely on its own volition as a measure of goodwill, the Company has already
disbursed compensation to some of the affected landowners and farmers. The payment
of compensation to the remaining affected landowners is presently under process. Such
disbursement is being undertaken voluntarily and without admission of any liability,
and the Company expressly reserves all its rights and remedies in law, including the
right to seek appropriate recourse with respect to any unreasonable or punitive claim or
determination, if so advised.

8. That the Odisha State Pollution Control Board, vide its letter dated 29.10.2025,
issued certain directions to the Company regarding the incident. In response, the
Company submitted a detailed compliance status report on the progress of reclamation
and restoration work, vide letter bearing no. OMPL/OSPCB/ASH_REMOVAL/2025-
26/01 dated 04.11.2025. A true copy of the said compliance letter is annexed
herewith and marked as Annexure R-7/7.

9. That in compliance with the first direction to “Immediately remove the ash deposited
on affected agricultural land,” I submit that the Company has always been and remains
fully committed to the reclamation and restoration of the affected land. However, as
stated in our letter dated 13.10.2025 (Annexure R-7/5), the Company sought the

»—"./""« 3‘~_

/,-./‘ ’\) 1 f‘hr{erventlon and guidance of the Tahasildar and District Agricultural Officer to finalize

gf%ffected farmers and the compensation amount. It is a settled position that

I removal of ash and subsequent land restoration must be carried out in a

For ORISSA METALlKS PVT. LTD.

Authorised Signatory/Dlrector
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coordinated manner with the revenue authorities to avoid disputes and ensure that the
process is scientifically sound and officially documented. The Company had clearly
stated in its compliance report that as soon as the matter with respect to affected farmers
and compensation for crop losses is resolved by the authorities, it shall start the
reclamation work of the affected area. Presently, the work pertaining to the physical
restoration of the subject land is currently in progress, being undertaken in coordination
with and under the supervision of the concerned authorities.

10. That in compliance with the second direction to “Rectify all deficiencies mentioned
in field enquiry,” I state and submit that the Company has already taken immediate
corrective action. The primary deficiency was the breach of the boundary wall. The
Company has since reconstructed the damaged south-west boundary wall to prevent
any such recurrence. Photographs evidencing the condition of the wall before the
incident, the damage caused, and the existing reconstructed wall (pre, post and
existing photos) are annexed herewith and marked as Annexure R-7/8 (Colly).

11. With respect to the principal allegations made by the Applicants regarding non-
compliance with Environmental Clearance (EC) conditions and guidelines on ash

utilization, I vehemently deny the same and submit as follows:

a. Allegation regarding Clause (xvii) of EC letter (Fly Ash Utilization): The Applicants
have alleged that the Company failed to comply with Clause (xvii) of the EC conditions
concerning fly ash utilization. This allegation is completely baseless. In our EC
Compliance Status Report for October 2023 to March 2024, submitted on 27.05.2024,

it was clearly stated that all fly ash generated is being utilized for brick manufacturing.

_,_,.—__

O TTQ ﬁi\thr this commitment, the Company established a Fly Ash Brick/Block

For ORISSA METALIKS PVT LTD.
Authorised S:gnatory/Dlrector
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Office, Jharsuguda vide letter no. OMPL(MSP)/Intimation Bricks Plant/2023-24/064
dated 9th November 2023. A true copy of this intimation letter and the photograph

of the Brick Manufacturing Unit are annexed herewith and marked as Annexure

R-7/9 and Annexure R-7/10, respectively.

b. In addition to the brick plant, the Company has also installed a Cement
manufacturing unit, having obtained the necessary Environmental Clearance and
Consent to Establish. An application for obtaining the Consent to Operate for the
cement unit has been submitted to the Odisha State Pollution Control Board. Upon
commissioning, this cement grinding unit will further utilize the fly ash generated from
the Captive Power Plant (CPP). A copy of the application for obtaining CTO for the

Cement manufacturing unit is annexed herewith and marked as Annexure R-7/11.

c. Allegation regarding non-compliance with MoEF&CC Notification and CPCB
Guidelines on Ash Management: The Applicants have made sweeping allegations that
the Company has constructed an illegal ash pond in violation of guidelines. These
allegations are based on a complete misunderstanding of the applicable laws and the
Company's actual practices. The Company has installed an AFBC-based Captive Power
Plant (CPP) of 16 MW. The fly ash and bottom ash generated from the CPP is
approximately 55,296 TPA. To ensure 100% utilization of this ash, the Company has
not only set up the large-scale brick manufacturing plant (which consumes fly ash at
17% and bottom ash at 50% of its total volume) but is also in an advanced stage of

commissioning its cement plant which will consume an additional 26,136 TPA of fly

—

_/.,'f;’/c';exé}i‘.‘ﬁ?cgpy of the Fly Ash Consumption Register maintained by the Brick

7R ~ h3
Ve M YT

w\g Plant for the period July 2025 to 26th January 2026 is annexed

onstrate the continuous and actual utilization of fly ash and is
exure R-7/12. A copy of the valid Consent to Operate for the CI'P,

For ORISSA METALIKS PVT. LTD.

D(/:fm [CM DA ﬂfuym_.

horised Signatary/Directar
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bearing no. 6547/IND-I-CON-5973 dated 28.03.2025, is annexed herewith and

marked as Annexure R-7/13.

d. I specifically deny the allegation that the Company has built an "ash pond" in
violation of law. The MoEF&CC Notification dated 31.12.2021, particularly Rule A
(6). permits an emergency or temporary ash pond. However, more importantly, Rule A
(8) mandates the installation of dedicated silos for dry fly ash storage, which is the
permanent and environmentally sound method. In compliance with this, the Company
has installed 02 existing silos and constructed 02 additional silos with vent and back
filters for storing fly ash. The leftover fly ash, if any, is temporarily stored only at the
designated solid waste dumping site, which is clearly demarcated in the Approved Plan
Layout duly vetted by the OSPCB. A copy of the MoEF&CC Notification dated
31.12.2021 and photographs of the constructed silos are annexed herewith and
marked as Annexure R-7/14 and Annexure R-7/15, respectively. A copy of the
Approved Plan layout duly vetted by OSPCB is annexed herewith and marked
as Annexure R-7/16. The spillage that occurred was not from an "ash pond" but from
the designated storage area, and it was caused solely by the unprecedented heavy
rainfall that damaged and breached the boundary wall, leading to the accidental
discharge and is an act of God.

12. That I submit that the Applicants’ reliance on the clauses of the CPCB guidelines
for reclamation of low-lying areas and the MoEF&CC Office Memorandum dated
28.08.2019 is entirely misplaced. These guidelines pertain to specific activities such as

/’;:'—j“-:-the lanned disposal of ash in abandoned mines or reclamation of low-lying areas. They
. ~ " A
J L4

oY

Amitava Ghog},
Aligh Coury ARSLSIC
Regn, No.-5 538,

EIpiry J g

For ORISSA METALIKS PVT. LTD.
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consents and there has been no non compliance on the part of the answering respondent.
However, to compensate the farmers and villagers to the best of the company’s effort,
the company without prejudice has itself volunteered to pay compensation, although
under the law there cannot be any liability and there has been no violation of any
compliance on the part of the respondent herein.
13. That it is pertinent to note that the matter regarding the identification of affected
farmers and the determination of compensation as per government norms was placed
before the competent revenue authorities, namely the Tahasildar, Jharsuguda, and the
District Agricultural Officer, Jharsuguda, but no determination or assessment of
compensation has been made by the said authorities till date. Notwithstanding the same,
the Company, on its own volition and as a measure of goodwill and bona fide assistance,
has voluntarily undertaken the disbursement of compensation to the affected
landowners. In furtherance thereof, assistance has already been disbursed to several
affected landowners and payment to the remaining landowners is presently in progress.
Further, the work of physical restoration of the affected land is also being carried out
by the Company in coordination with the concerned authorities. It is reiterated that such
compensation is being paid without prejudice and without admitting any liability. In

this regard, the company’s letter dated 24.02.2026 is annexed hereto and marked
as Annexure R-7/17.

14. In light of the above, it is evident that the Company has acted responsibly

transparently, and in complete compliance with the law. The incident was an act of God,

Amitava Ghosh

High Cour G
Regn. No.-56598

oy :;"d‘.‘.@e-%? Company has taken all possible steps to mitigate its impact, including prompt

For ORISSA METALIKS PVT. LTD;
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fide assistance to certain affected landowners and the rest disbursals are under process,
and undertaking physical restoration works, including reconstruction of the boundary
wall. The process of reclamation and restoration of the affected land is presently
underway. The allegations of willful and continuous violations are completely
unfounded and are denied.
15. That there is no suppression of any material fact on the part of the Respondent No.
7. The documents filed herewith are true and genuine copies of the records maintained
by the Company in the ordinary course of business. The Respondent craves leave of
this Hon’ble Tribunal to rely upon any further documents, pleadings, and evidence that
may be necessary for the effective defense of this case.

%)( 18. That the statements made in paragraphs nos.ff’ 4. to1¥ are true and correct to my
knowledge and belief, based on the official records of the Company and are information
derived from record and are belief to be true and the rest thereof are my humble

submissions before this Hon’ble Tribunal.

Ducpe ot

Deponent

' sclatea Before
soremnty Affined & Declarea
me on ldentification of L.d. Advocate

: LA AMITAVA GHOSH

NOTARY, GOVT. OF INDIA
KEGN NO. 56596

4IGH COURT, CALCUTTA

' Amitava Ghosgh
High Court, Calcutta
Regn. No.-8659¢
Eipiry Date
30.06.2030

9 4 FEB 2026

SOMA DUTTS
Aclvoent
C.J.M. Court, Kol
Regn. No. - F-i490/4
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VERIFICATION

I. Deepak K
umar Pathr :
thre, the Deponent above named, do hereby verify that th
of the above affidavit ar o
idavit are true and correct to my knowledge and belief, b
elief, based on the

official records of
of t
he Company, and no part of it is false and nothing material h
erial has been

concealed therefrom.

&)}Verif d Kollsbe
ie at..m ..... on this the QL(“\ day of February, 2026

Dw%mﬁ%v

PONENT

yeclarea Before

soremniy Affinied &1
f1.4. Advocate

me on |dentification 0

/

AMITAVA GHOSH
OVT. OF INDIA

NOTARY, G
REGN NO. 56596
41GH COURT, CALCUTTA

rdenified BY =
— ({\9\}’('\)\
DUTTA

sSOMA
mvocate

‘lﬂgn, .
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ORISSA METALIK RIVATE LIMITED225

REGD. OFFICE : 1, GARSTIN PLACE, '‘ORBIT HOUSE', 3RD FLOOR, ROOM NO. 3B, KOLKATA - 700 001, INDIA
Phone : +91-33-2243-8518, Fax : +91-33-2243-8517, E-mail : sc_ompl@orissametaliks.com
Website : www.orissametaliks.com, CIN : U27109WB2006PTC111146

EXTRACTS OF THE MINUTES OF THE MEETING OF THE BOARD OF
DIRECTORS OF ORISSA METALIKS PRIVATE LIMITED HELD AT ITS
REGISTRED OFFICE AT 1, GARSTIN PLACE, ‘ORBIT HOUSE’, 3RD FLOOR,
ROOM NO. 3B, KOLKATA - 700001 ON 20™ AUGUST, 2019.

AUTHORISATION IN FAVOUR OF MR. DEEPAK PATHRE, AUTHORISED OFFICIAL
TO DEAL WITH LEGAL MATTERS FOR AND ON BEHALF OF THE COMPANY.

The Chairman informed the Board that in the Board Meeting dated 1¥ May, 2019, Mr. Deepak Kumar
Pathre was authorised to deal with all legal matters in connection with any writ petition, suit(s) or
other legal proceeding(s) filed by or against the Company before Hon'ble High Court at Calcutta and
other court(s) of land or any tribunal or any quasi-judicial or statutory or administrative authority for
and on behalf of the Company.

The Chairman further informed the Board that the residential address of Mr. Deepak Kumar Pathre
has been changed from 60 Chowringhee Road, Kolkata-700020, to 368, B.B.D Road, Uttarpara
Kotrung, Uttarpara, Hooghly-712233, recently. Suitable modification needs to be made in the
previous resolution passed by the Directors.

The Board discussed the matter and passed the following resolution:

“RESOLVED THAT in partial modification of the earlier resolutions passed by the Directors, Mr.
Deepak Kumar Pathre, S/o Mr. Binod Kumar Pathre, residing at 368, B.B.D Road, Uttarpara
Kotrung, Uttarpara, Hooghly-712233, West Bengal, Authorised Official of the Company be and is
hereby empowered to appear, sign, verify, declare, affirm, make, present, submit and files all
necessary notices, writ petitions, plaints, petitions, written statements, affidavits, undertakings,
vakalatnamas, declarations, Appeals, Revisions, applications, statements, complaints, papers and
documents and all proceedings and matters in connection with any suit(s) or proceeding(s) filed by or
against the Company before Hon'ble High Court at Calcutta and other court(s) of land or any tribunal
or any quasi-judicial or statutory or administrative authority for and on behalf of the Company and to
do all such acts, things, deeds as may be necessary.

RESOLVED FURTHER THAT aforesaid power entrusted to the said official shall be valid unless
revoked otherwise by the Board and shall be exercisable by him so long as he associated with the
Company.”

RESOLVED FURTHER THAT any of the Directors or the Company Secretary of the Company, be
and is hereby severally authorised to do all such acts, deeds and things, as may be required to give
effect to the above resolution.”

CERYIFIED TRUE COPY

For Orissa ietaliks viivate Limited

0 N Lot

ompany Secretary

Unit - | : Mathurakismat, P.O. : Shyamraipur, P.S. : Kharagpur (L), Dist. - Paschim Medinipur (W.B.)
Unit - Il : Chaksonadhar, NH-6, Gokulpur, P.O. : Shyamraipur, P.S. : Kharagpur (L), Dist. - Paschim Medinipur (W.B.)
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IN THE NATIONAL COMPANY LAW TRIBUNAL
KOLKATA BENCH
KOLKATA

LA. NO. 616/KB/2022
IN
CP (IB) NO. 580/KB/2020
In the matter of-

An Application under Section 30 (6) read with Section 31 (1) of the Insolvency and
Bankruptcy Code, 2016 for approval of Resolution Plan

and
In the matter of:
CFM Asset Reconstruction Private Limited ....Financial Creditor
versus
MSP Metallics Limited ... Corporate
Debtor
and

In the matter of:
Meena Sureka
Resolution Professional of MSP Metallics Limited
..... Applicant/ Resolution Professional

Order reserved on: 04 July, 2022
Order pronounced on: 11 July, 2022
Coram:

Shri Rohit Kapoor, Member (Judicial)
Shri Harish Chander Suri, Member (Technical)

Appearances:

For RP : Mr. Ratnanko Banerji, Sr. Adv.
Mr. Sidhartha Sharma, Adv.
Mr. Arjun Asthana, Adv.
Ms. Shalini Basu, Adv.
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IN THE NATIONAL COMPANY LAW TRIBUNAL

KOLKATA BENCH
LA. NO. 616/KB/2022
In
CP (IB) NO. 580/KB/2020
ORDER

Per Harish Chander Suri, Member (Technical)

1.

This Court convened through hybrid mode.

2. LA. (IB) No. 616/KB/2022 is an application under Section 30 (6) and Section

31 of the Code after approval of the resolution plan by the Committee of
Creditors [“CoC”].

3. This Application was moved by Mrs. Meena Sureka, Resolution Professional

of MSP Metallics Limited (CIN: U27109WB1996PLC082138), by invoking
the provisions of Section 30(6) and Section 31 of the Insolvency and
Bankruptcy Code ,2016 [ hereinafter referred to as “the Code” or “IBC™"] read
with regulation 39(4) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016
[hereinafter referred to as “CIRP Regulations™] for approval of a Resolution

Plan in respect of MSP Metallics Limited.

4. The underlying Company Petition in C.P. (IB) No. 580/KB/2020 was filed by

Central Bank of India (which was further assigned to CFM Asset
Reconstruction Private Limited by way of Deed of Assignment dated
04.06.2021 and thereafter confirmed vide order dated 22.07.2021) against
MSP Metallics Limited, this Adjudicating Authority directed commencement
of Corporate Insolvency Resolution Process (hereinafter referred to as ‘CIR
Process’) of the MSP Metallics Ltd (Corporate Debtor hereafter) by an order
dated 25.11.2021 and appointed Mr. Dipti Ranjan Nath to act as the Interim

Resolution Professional herein.

5. The IRP made public announcement on 27.11.2021in 2 newspapers namely,

Financial Express (English) and Aajkal (Bengali) regarding initiation of
Corporate Insolvency Resolution Process [hereinafter referred to as “CIRP”]
and called proof of claims from the financial and operational creditors,

workers and employees of the Company in the specified form till 09.12.2021.

6. The Applicant states that a total of 11 CoC meetings have been held during

the CIRP period, as follows:

Page 2 of 32 CER‘T\F&ES
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IN THE NATIONAL COMPANY LAW TRIBUNAL

KOLKATA BENCH
L.A. NO. 616/KB/2022
CP (IB) NO. 580/KB/20§I(;
Particulars Date of CoC meetings
1* CoC Meeting 23.12.2021
2™ CoC Meeting 30.12.2021
3" CoC Meeting 17.01.2022
4™ CoC Meeting 04.02.2022
5" CoC Meeting 14.03.2022
6™ CoC Meeting 02.04.2022
7™ CoC Meeting 13.04.2022
8™ CoC Meeting 29.04.2022
9™ CoC Meeting 09.05.2022
10™ CoC Meeting 26.05.2022 & 30.05.2022

11™ CoC Meeting 10.06.2022

7. Pursuant to receipt of the claims, the IRP duly constituted the Committee of
Creditors (‘CoC’) of the Corporate Debtor under Section 21 of the I & B
Code, 2016 and filed a report on 17.12.2021 certifying constitution of the
CoC of the Corporate Debtor before this Adjudicating Authority in
accordance with Regulation 17 (1) of the Insolvency and Bankruptcy Board
of India (Insolvency Resolution Process for Corporate Persons) Regulations,
2016.

8. Thereafter, the CoC, in its 3" meeting held on 17.01.2022, duly appointed
Mrs. Meena Sureka, the applicant herein, to act as the resolution professional
of the corporate debtor. Pursuant thereto, this Adjudicating Authority vide its
order dated 04.03.2022 duly confirmed the appointment of the applicant to
act as the resolution professional for conducting the CIR Process of the
corporate debtor.

9. The Applicant submits that as per the requirements of Section 25(2)(h) of the
IBC,2016 read with regulation 36A(1) of the CIRP Regulations, 2016,
invitations in Form ‘G’ for Expression of Interest (Eols) from potential

resolution applicants were issued on 08.02.2022 in Business Standard -
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English (all India Edition), Aajkal -Bengali (All West Bengal Edition) and

Dharitri - Odia (All Odisha Edition) newspapers with the last date for

submission of resolution plans on 09.04.2022.It has been informed that the

last date for submissions of the resolution plans by the prospective resolution

applicants was extended on numerous occasions, ie., 15.04.2022;
29.04.2022; and lastly for 06.05.2022.

10. It has been informed that 6 prospective resolution applicants duly submitted
their Eols along with Earnest Money Deposit of Rs. 1,00,00,000/- (Rupees
One Crore only), however, only one resolution plan has been received by the
Applicant.

1. Pursuant to receipt of Eol and EMD, the Applicant duly shared the
Information Memorandum and RFRP with one Orissa Metalliks Private
Limited [CIN: U27109WB2006PTC111146] (hereinafter referred to as the
‘Resolution Applicant’) vide email dated 16.03.2022.

12. The Applicant submits that pursuant to appointment of valuers in accordance
with Regulation 27 and 35 of the Insolvency & Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016 the
fair market value and liquidation value of the Corporate Debtor, as per the

valuation reports, is as under:

S. No. Valuer Fair Market | Liquidation Value
Value (Rs./Cr.) (Rs./Cr.)
a) RBSA Advisor Rs. 510 Crore Rs. 334 Crore
b) Fintech Valuation Rs. 480.42 Rs. 360.05 Crore .
Advisory LLP Crore
Total Average Rs. 495.21 Rs. 347.02 Crore
Value Crore

13. It is stated that the Applicant received one resolution plan on the last date
fixed for submission of resolution plan, i.e. on 06.05.2022. The said

resolution plan has been submitted by Orissa Metaliks Private Limited.

R LERTIFIED TO BE TRUE COP
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Accordingly, the said resolution plan of Orissa Metaliks Private Limited was
duly placed by the Applicant before the CoC in sealed envelope in the 9™
meeting of the CoC held on 9" May 2022.
It is imperative to mention here that in the interregnum, since the 180 days’
period for completion of CIR Process was expiring on 24.05.2022, the CoC,
pursuant to the 9™ meeting held on 9® May 2022 duly e-voted in favour of
seeking extension under Section 12 (2) read with Section 12 (3) of the & B
Code, 2016 in light of the fact that a prospective resolution applicant has
submitted a resolution plan and there are chances of resolution of corporate
debtor.
Accordingly, the Applicant/ RP herein duly filed an interlocutory application
being L.A. (IB) No. 481/KB/2022 for seeking extension of time for
completion of CIR Process of Corporate Debtor. This Tribunal, vide its order
dated 20.06.2022 allowed the application of the Applicant/ RP under Section
12 and directed that the CIR Process of Corporate Debtor shall end on
22.08.2022. The timeline of CIR Process of MSP Metallics Limited is

reproduced hereunder:

Date Timeline

25.11.2021 Admission of Corporate Insolvency
Resolution Process of MSP Metallics Limited

21.05.2022 Application under Section 12 (2) read with
Section 12 (3) of the I & B Code, 2016 filed
by the Applicant/ RP being L. A. (IBC) No.

481/KB/2022
24.05.2022 Completion of 180 days’ time
22.08.2022 Completion of 270 days’ time
Page 5 of 32
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17. The Successful Resolution Applicant presented the entire resolution plan,
including the feasibility and viability and other requirements for resolution of
the Corporate Debtor before the Committee of Creditors of MSP Metallics
Limited in the 10™ meeting of the CoC held on 26.05.2022 and thereafter
reconvened on 30™ May 2022. The CoC, in the said meeting, advised the
prospective resolution applicant to increase the offer value and further
advised the resolution applicant to modify and amend the resolution plan in
terms of the negotiations and discussions held during the 10™ meeting of the
CoC. In furtherance to the deliberations, negotiations and amendments
proposed by the CoC in the 10" meeting, the Resolution Applicant duly
submitted its modified resolution plan initially on 01.06.2022 and
subsequently on 08.06.2022. The said modified and final resolution plan
dated 08.06.2022 was placed for consideration of the CoC in the 11" meeting
held on 10.06.2022.Pursuant to series of deliberations and negotiations
amongst the members of the Committee of Creditors and the Resolution
Applicant, the final resolution plan of the Resolution Applicant was duly put
to voting on 10.06.2022 and the voting was kept open until 12.06.2021.

18. The Committee of Creditors duly approved thc Rcesolution Plan of Orissa
Metalikcs Private Limited by 100% voting on 12.06.2021.

19. Applicant further submits that the Successful Resolution Applicant has also
duly furnished Performance Bank Guarantee to the tune of Rs. 50,00,00,000/-
(Rupees Fifty Crore only) in accordance with the terms and conditions of the
IM and RFRP document.

20. The Resolution Plan of Orissa Metaliks Private Limited stipulates
constitution of Working Committee and Monitoring Committee to facilitate
implementation of the Resolution Plan being approved.

21. The Successful Resolution Applicant proposes a financial outlay of Rs.
800.02 Crore in the resolution plan.

22. The Applicant submits details of various compliances envisaged within the
Code and the CIRP Regulations which requires a Resolution Plan to adhere

to, which is reproduced hereunder:
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Submission of Resolution Plan in terms of Section 30 (2) of the

Code:

Clause of
S.30(2)

Requirement

How dealt with in the

Resolution Plan

(@)

Plan must provide for payment of CIRP
cost in priority to repayment of other debts
of CD in the manner specified by the
Board.

Clause 3.2

(b)

(i) Plan must provide for repayment of
debts of OCs in such manner as may be
specified by the Board which shall not be
less than the amount payable to them in the
event of liquidation u/s 53; or

(ii) Plan must provide for repayment of
debts of OCs in such manner as may be
specified by the Board which shall not be
less than amount that would have been
paid to such creditors, if the amount to be
distributed under the resolution plan had
been distributed in accordance with the
order of priority in sub Section(l) of
Section 53, which ever is higher and
(iii)Provides for payment of debts of
financial creditors who do not vote in
favour of the resolution plan, in such

manner as may be speéiﬁed by the Board.

Clause 3.3
&
Clause 3.4

©

Management of the affairs of the Corporate

Debtor after approval of the Resolution

Clause 5
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CERTIFIED TO BE TRUE COPY

232



233

IN THE NATIONAL COMPANY LAW TRIBUNAL

KOLKATA BENCH
LA. NO. 616/KB/2022
CP (IB) NO. 580/I(B/20;0l
Plan.
(d) Implementation and Supervision of the Clause 6
Resolution Plan.
(e) Plan does not contravene any of the Clause 7.8

provisions of the law for the time being in

force.

) Confirms to such other requirements as Clause 7.17.7

may be specified by the Board.

1L Measures, as may be necessary, for insolvency resolution, in terms

of Regulation 37 of CIRP Regulations:

Regulation Particulars Comments Reference

Regulation 37
(@) & (b)

Transfer/ sale of all or part
of the assets of the Company

t0 One or more persons;

'The Resolution Plan does not
envisage transfer or sale of
any of the assets of the
debtor

corporate upto

settlement date. However,
post settlement date, RA may
carry out transfers/ sale during
the normal course of business.
The Resolution Plan does not
envisage transfer or sale of
any of the assets of the
debtor

corporate upto

settlement date. However,
post settlement date, RA may
carry out transfers/ sale during

the normal course of business

Chart @ pg. 92 of

application
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Regulation 37 [Restructuring of the [The Resolution Plan does Annexure 2 of
(ba) Corporate Debtor, by way of contemplate restructuring resolution plan
merger, amalgamation through reverse merger
and demerger
Regulation 37 The substantial acquisition [Please refer to Annexure 2 Annexure 2 of
(c) of shares of the Corporate [structure for acquisition of resolution plan
Debtor, or the merger or |control over the Corporate
consolidation of the |[Debtor by the Resolution
Corporate Debtor with one Applicant
more person
Regulation 37 [cancellation or delisting of [Please refer to Annexure 2 Annexure 2 of
(ca) any shares of the corporate |structure for acquisition of resolution plan
debtor, if applicable control over the Corporate
Debtor by the Resolution
Applicant
Regulation 37 [Satisfaction or modification [Please refer to Annexure 2 Clause (IX) @ pg.
(d) of any security interest structure for acquisition of 155
control over the Corporate
Debtor by the Resolution
Applicant
Regulation 37 [curing or waiving of any |[Please refer to Annexure 2 Annexure 2 of
(e) breach of the terms of any |[structure for acquisition of resolution plan
debt due from the Company  control over the Corporate
Debtor by the Resolution
Applicant :
Regulation 37 [Reduction in the amount Please refer to Annexure 2 Annexure 2 of |
3] payable to the creditors structure for acquisition of resolution plan |
control over the Corporate |
Debtor by the Resolution ‘
Applicant ‘
o 2
Page 9 of 32 %
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Regulation 37 [Extension of a maturity date Please refer to Annexure 2 Annexure 2 of
(g) or a change in interest rate or structure for acquisition of resolution plan |
other terms of a debt due control over the Corporate
from the Company Debtor by the Resolution
Applicant
Regulation 37 |Amendment of the Constitutional documents of Chart @ pg. 92 of |
(h) constitutional documents of corporate debtor are application
the Company proposed to be amended
appropriately as per
requirements of the plan :
Regulation 37 [Issuance of securities of the Shares of any kind as Chart @ pg. 92 of |
'6)) Company, for cash, property, permitted under the law application
securities, or in exchange for shall be issued
claims or interests or other
appropriate purpose. :
Regulation 37 [Change in portfolio of goods The Resolution Plan does Chart @ pg. 92 of |
() or services produced or not envisage any change in application
rendered by the corporate portfolio of goods or
debtor services produced or |
rendered by the corporate
debtor. Post Submission and
approval of the Resolution
Plan, the RA shall have the
right to make change in
portfolio of goods or
services produced in any
manner as they desire
Page 10 of 32 ot '\”RUE COP\(
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Regulation 37 Change in technology used The Resolution Plan does Chart @ pg. 92 of |
&) by the corporate debtor not envisage any change in application
technology used by the
corporate  debtor.  Post |
Submission and approval of
the Resolution Plan, the RA
shall have the right to make
change in technology used
which may be deemed more

beneficial for the Company

by them
Regulation 37 (Obtaining necessary |Requisite approvals/ licenses, Chart @ pg. 92 of |
@ pprovals from the Central [if any, shall be obtained by application

and State Governments and [RA from Central/ State
other authorities. Government and/ or other
fauthorities, by seeking help of
the Monitoring Agency, as is i

required to be obtained under

law. |

III.  Mandatory contents of Resolution Plan in terms of Regulation 38 of

CIRP Regulations:
~ Referenceto Requirement How dealt with in the
relevant | vm— ~ Plan
Regulation
38 (1) . The amount due to the operational . Clause 3.3
creditors under a resolution plan
shall be given priority in payment

Page 11 of 32
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over financial creditors.

38 (1A) A resolution plan shall include a Clause 3.5
statement as to how it has dealt
with  the interests of all
stakeholders, including financial
creditors and operational creditors

of the corporate debtor.

38 (1B) A resolution plan shall include a Clause 4.2
statement giving details if the
resolution applicant or any of its
related parties has failed to
implement or contributed to the
failure of implementation of any
other resolution plan approved by
the Adjudicating Authority at any

time in the past.

38 (2) A rcsolution plan shall provide: (a) Clausc 4.1
the term of the plan and its

implementation schedule;

(b)the management and control of Clause 5.1.1
the business of the corporate

debtor during its term; and

(c) Adequate means for Clause 6.1
supervising its implementation.

38 (3) A resolution plan shall Clause 6.11

demonstrate that— (a) it addresses
the cause of default;

(b) it is feasible and viable; Clause 6.11

(c) it has provisions for its Clause 4

effective implementation;

Page 12 of 32 g op‘\f
CERTIFIED TOBE TRUEC




IN THE NATIONAL COMPANY LAW TRIBUNAL

KOLKATA BENCH

LA. NO. 616/KB/2022
In
CP (IB) NO. 580/KB/2020

the capability to implement the

resolution plan

(d) it has provisions for approvals Clause 4.4
required and the timeline for the

same; and

(e) the Resolution Applicant has Section B

Iv.

Mandatory contents of Resolution Plan in terms of Regulation 39 of

CIRP Regulations

Reference to Requirement How dealt with in the
relevant Plan
Regulation
39 (1) (a) An affidavit stating RA is eligible under Refer Affidavit of
section 29A to submit resolution plans; resolution applicant
declaring eligibility under
Section 29A of the I & B
Code, 2016
39 (1) (c) An undertaking by the prospective Refer undertaking by

resolution  applicant  that  every
information and records provided in
connection with or in the resolution
plan is true and correct and discovery of
false information and record at any time
will render the applicant ineligible to
continue in the corporate insolvency
resolution  process, forfeit  any
refundable deposit, and attract penal

action under the Code.

Successful Resolution

Applicant
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23. Applicant submits that the Successful Resolution Applicant has submitted an

affidavit of eligibility under Section 29A of the Code, which has been

annexed as to the Application.

24. Applicant submits that the RP has submitted the certificate certifying and

confirming the eligibility of the SRA under Section 29A of the Code, which

has been annexed to the Application.

25. The Applicant has filed a compliance certificate in the prescribed form, i.e.,

Form ‘H’ incompliance with Regulation 39(4) of the CIRP Regulations

which has been annexed as to with the Application.

Details of Resolution Plan/ Payment Schedule

26. The Applicant submits the relevant information with regard to the amount

claimed, amount admitted and the amount proposed to be paid by the

Successful Resolution Applicant i.e. Orissa Metaliks Private Limited, under

the said Resolution Plan is tabulated as under:

S. Particulars Amount Amount Amount in
No. Claimed Admitted the Plan
(in Crore) (in Crore) (in Crore)
1 CIRP Cost Actual Actual
2 Financial Creditors
= Secured Financial 2670.13 2688.23 499.27
Creditors
- Unsecured Financial | 5.35 5.35 0.27
Creditors
3 Operational Creditors (other | 47.80 41.03 0.40
than workmen & employees
& government/ statutory
Page 14 of 32
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dues)
4 Workmen & Employee dues | 1.25 0.12 0.06
5 Other Creditors 0.002 0.002 0.0002
6 Capex/ Restart Cost (within 6 200.00
months)
7 Working Capital (within 6 100.00
months)
Total Resolution Plan value 800.02

27. Details on Management/ Implementation and Reliefs as per the Resolution

Plan — Salient Features

The Resolution Plan also provides for —
a. Management of Company after resolution in Clause 5 and 6;
b. Term of the resolution plan in Clause 4; and

c. Implementation and Supervision of the resolution plan in Clause 4.

28. Reliefs and Concessions (Section D of Resolution Plan)

Sl Neo. Relief and/ or Concessions Sought Orders Thereon

1 Licenses and approvals held by the Company, | Granted.
which expire prior to Effective Date or within a
period of 6 (six) months thereafter, shall be
renewed/extended by the relevant Governmental
Authorities, and the Company shall be permitted to
continue its business and assets in the manner
operated prior to submission this plan until the
renewal/extension of such licenses and approvals.
The relevant Governmental Authorities will
provide a reasonable period of time after the

Effective Date in order for the Resolution
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Applicant to:

a. Assess the status of licenses and approvals
required by the Company and to procure that the

Company applies for the same; and

b. Regularize any non-compliances under the
Applicable Law (including non-registration,
inadequate/non-stamping of documents as required
under Applicable Law) existing prior to the

Closing Date.

2 Direction to authorities for providing key | Granted.
infrastructure facilities and approvals like Consent
to Establish, Consent to Operate, electricity power
approval, Watcr approval, Railways approval,

approval for operating the mines etc.

3 Direction to Resolution Professional and CoC to | Granted.
provide full access to information, promises and

assets to Resolution Applicant.

4 Upon approval of this Resolution Plan, all | Granted.
investments (including but not limited to the
investment in key infrastructure facilities),
statutory rights, licenses, lease agreements,
agreements, registrations or any similar approval
by whatever name called and fundamental for
running the business on going concern shall be in

complete force and valid.
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5 The RP and CoC shall allow possession of the | Granted.
premises/offices of the Corporate Debtor, all
passwords, bank account details, cheque books,
statutory registers, minute books, financial records,
all communication with vendors, customers,
government and regulatory authorities and all other
documents pertaining to the Corporate Debtor and
all its business divisions information technology
systems (including all software and hardware),
access to ERP system, etc. to the RA within 30
days of the Effective Date

6 Approval of this Resolution Plan by the AA and | Granted.
serving of the certified copy of the order approving
the Resolution Plan shall serve as sufficient notice
to the Electricity Department towards supplying of
uninterrupted  electricity connection to all the

manufacturing units of the Corporate Debtor.

7 The approval of the Adjudicating Authority and the | Granted.
CoC shall constitute adequate approval and
cancellation of the existing share capital and
accordingly, no approval/consent shall be
necessary from any other Person / Governmental
Authority in relation to either of these actions
under any agreement, the constitutional documents
or under any Applicable is also clarified that the
Resolution Applicant shall not be required to deal

with the dissenting /abstaining Financial Creditors

in any manner other than as provided under the
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Code.

8 Approval of this plan shall be deemed approval for | Granted, subject to
waiver from filing of statutory returns (including | the law and
but not limited to any filings for Registrar of | applicable
Companies, Direct & Indirect Tax authorities, plant | Regulations.

related annual filings, etc), for a period prior to
Effective Date. A certified copy of the order
approving Resolution Plan shall be a direction on
such statutory authorities to allow the Company to
do compliance(s) with effect from and after the
date of approval of Resolution Plan by the

Adjudicating Authority.

9 Approval of this plan shall be deemed approval for | Granted.
removal of Directors from the record of the
Company as appearing on the MCA portal/
website/ income tax web site/ Any Indirect
website. A certified copy of the order approving
the Resolution Plan shall be a direction on such

statutory authorities to do the needful.

10 The approval of this Plan by the Adjudicating | Granted.
Authority shall be deemed to have waived all the
procedural requirements in terms of Section 66,
Section 42 and Section 62(1Xe) of the Companies
Act, 2013 and other Applicable Law (including
LODR Regulations and ICDR Regulations) for
reduction of share capital, issuance of Non-
Convertible Debenture and issuance of equity
shares to the Resolution Applicant and/or the

Financial Creditors.

11 An order approving the Resolution Plan shall be a | Granted.
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deemed order upon Financial Creditors to cancel
all pledge/ lien/ other encumbrances upon the
issued share capital of the Company to enable

corporate action as envisaged in the Resolution

Plan.

12 The Ministry of Corporate Affairs and/ or the | Granted, subject to
Adjudicating Authority shall exempt compliance | the law and

with the provisions of Chapter XV of the | applicable applicable
Companies Act, 2013 (and the corresponding rules
issued under the Companies Act, 2013), in respect
of schemes of arrangement contemplated under the

Plan.

13 To direct/grant all approvals required for | Granted, subject to
consummating the scheme of arrangement | the law and

presented in Annexure-2. applicable applicable

14 To direct/grant all approvals required for | Granted, subject to
undertaking the schemes of capital reduction | the law and

envisaged in Annexure-2 of the Resolution Plan. applicable applicable

15 The relevant Governmental Statutory Regulatory | Granted.
Authorities shall not initiate any investigations,
actions or proceeding in relation to any non-
compliance with Applicable Law by the Company
during the period prior to the Closing Date. Neither
shall the Resolution Applicant, nor the Company,
nor their respective directors, officers and
employee appointed on and as of the Closing Date
be liable for any violations, liabilities, penalties or
fines with respect to or pursuant to the Company
not having in place requisite licenses and approvals

required to undertake its business as per Applicable
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Law, or any non-compliances of Applicable Law

by the Company. Further, the relevant

Governmental  Authorities will provide a
reasonable period of time after the Effective Date,
for the Resolution Applicant to assess the status of
any non-compliances under the Applicable Law
(including with respect to applicable environmental
laws, directions or orders by the Ministry of
Environment and Forest, permits clearances and
forest related clearances) and to procure that the
Company regularizes such non-compliances under
the Applicable Law existing prior to the Effective.

Date

16

Withdrawal of litigations initiated by the Financial
Creditors against Corporate Debtor, Issue no-dues
certificate(s) in favour of Corporate Debtor and
release their respective charges on the securities in
full and complete satisfaction of all debts owed to
the Financial Creditors by Corporate Debtor,
including all guarantees by Corporate Debtor
which may have been provided to the Financial
Creditors, for credit facilities availed by Corporate

Debtor.

Granted.

17

Any and all dues to, liabilities or obligations

payable to, claims, counter-claims, demands,
actions or penalties, made or imposed by or any
arrears, dividend or obligations owed or payable to
(including but not limited to all interests, damages,
losses, expenses and third party claims), and any

right, title, interest enjoyed by, any actual or

Granted in terms of
the Ghanashyam
Mishra and Sons Pvt
Ltd v Edelweiss
Asset Reconstruction
Company Ltd,

wherein the Hon'ble
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potential other stakeholders of the Corporate
Debtor including any group companies whether
under law or otherwise, whether or not claimed,
whether or not filed, whether or not crystalized,
whether or not secured, whether or not admitted,
whether or not notional, whether or not known,
whether due or contingent, whether or not
disputed, present or future, whether or not being
adjudicated in any proceedings, whether or not
decreed, whether or not reflected in the financial
statements of the Corporate Debtor, or whether or
not reflected in any record, document, statement,
statutory or otherwise, arising prior to or after the
Effective Date, but pertaining to period prior to the
Effective Date, and/ or arising in connection with
Assignment or acquisition of shares of the
company by the investors or conversion of the
Conversion Debt into Equity or in any other
manner as a result of or in connection with this
Plan, shall be deemed to have been irrecoverably
waived and permanently extinguished and written
off in full with effect from the Effective Date. To
give effect to such waiver and extinguishment, any
contract, agreement, deed or document, whether
oral or written, expressed or implied, statutory or
otherwise, pursuant to which any such dues,
liabilities, obligations, claims, counterclaims,
demands, actions, penalties, right, title or interest
in claimed (other than as specifically mentioned

herein) shall stand modified with effect from the

Supreme Court has
held in para 95@i)
that once a resolution
plan is duly approved
by the Adjudicating
Authority under
subsection (1) of
section 31, the
claims as provided in
the resolution plan

shall
and will be binding

stand frozen
on the Corporate
Debtor  and its
employees,
members, creditors,
including the Central
Govt, any State Govt
or any local
authority, guarantors
and other

stakeholders.

‘SRTIFIED 70 BE TRy

Page 21 of 32

oY - C) F)Y

246



IN THE NATIONAL COMPANY LAW TRIBUNAL

KOLKATA BENCH

LA. NO. 616/KB/2022
In
CP (IB) NO. 580/KB/2020

Effective Date without any further act, deed and
approval of the Resolution Plan by Adjudicating
Authority shall be deemed to be sufficient notice
which may be required to be given to any person
for such matters and no further notice shall be

required to be given.

18

Relinquishment of all/ any promise to pay towards
any obligation including corporate guarantee,
pledge on any shares, mortgage or charge on any
specific asset, etc. issued by Corporate Debtor in
favour of or on behalf of any of its subsidiaries,

associates, group) companies or any third party.

Granted in terms of
the Ghanashyam
Mishra and Sons Pvt
Ltd v Edelweiss
Asset Reconstruction
Company Ltd,
wherein the Hon'ble
Supreme Court has
held in para 95(i)
that once a resolution
plan is duly approved
by the Adjudicating
under

(1) of

Authority
subsection
section 31, the
claims as provided in
the resolution plan
shall stand frozen
and will be binding
on the Corporate
Debtor and  its
employees,

members, creditors,
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including the Central
Govt, any State Govt
or any local
authority, guarantors
and other

stakeholders.

19

Specific waiver of transaction costs related to the
implementation of the Resolution Plan including
but not limited to any incidence of Stamp Duty,
ROC Fee, Income Tax, any Statutory Levy,

Renewal Charges, etc.

Granted, subject to
the law and
applicable

regulation.

20

Directions from Adjudicating Authority that other
than actions taken by the CoC/Resolution

Professional against the personal guarantees
extended by the Existing Promoter group which
have been initiated prior to the approval by the
Adjudicating  Authority, all  legal  suits,
proceedings, certificate proceedings and/or quasi-
legal proceedings that have been initiated against
Corporate Debtor or the Incumbent Promoter
Group, Subsidiaries / Associates / related party(ies)
of the Incumbent Promoter Group, which may have
an adverse impact on Corporate Debtor of any
nature whatsoever, shall stand quashed, including
but not limited to: for recovery of any debts and
dues (including but not limited to statutory dues

Tax/value-added
Tax/ Goods and

Services Tax, Income Tax, Customs Duty, etc. or

like Central/State Sales

tax/Central Excise/Service

Granted.

GERTIFIED TO BE TRyE
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any other statutory dues) pending against OISL and
100% waiver of all such claims/dues thereunder, b.
those related to taxation, related to environment
and forest laws, railway claims/disputes
proceedings under the Foreign Exchange
Management Act 1999, Prevention of Money

Laundering Act 2002, criminal matters, etc.

21

As per Section 32A of the IBC, the Resolution
Applicant and the Corporate Debtor shall have
immunity from any actions and penalties (of any
nature) under any laws for any non compliance of
laws in relation to the Corporate Debtor or by the
Corporate Debtor, as well as with the terms of any
agreement or arrangement entered into by the
Corporate Debtor, which was existing as on the
Completion Date and which continues for a period
of up to 2 months after the acquisition of control by
the Resolution Applicant over the Corporate
Debtor, Without any liability for the non-
compliance during the time specified above, the
Resolution Applicant undertakes to cause the
Corporate Debtor to expeditiously identify such
non compliances, evaluate the steps required to
address such non-compliances and take steps to
remedy such non-compliances to the extent
practically possible. The Resolution Applicant and
the Corporate Debtor shall be entitled to apply to
and approach the Adjudicating Authority for relief
for continued implementation of the approved

Resolution Plan before or after any coercive action

Granted.
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is taken against the Corporate Debtor or the
Resolution Applicant, especially in view of the
limited due diligence offered to the Resolution

Applicant.

22

This Resolution Plan will be implemented pursuant
to an order of the Adjudicating Authority, and all
actions stated in this Resolution Plan shall be
deemed to be approved by the Adjudicating
Authority.  Accordingly, any action or
implementation of this Resolution Plan shall not be
a ground for termination of any contracts entered

into by the Corporate Debtor.

Granted.

23

All contracts between the Corporate Debtor and
related parties (as defined in Section 5(24) of the
Code shall stand terminated with effect from the
Effective Date unless otherwise notified by the
Resolution Applicant by the Effective Date, and
the Corporate Debtor shall not be liable towards
any claims with respect to termination of such
contracts, including but not limited to, any claims,
penalty, damages (liquidated or otherwise),
arbitration claims, claims for specific performance

or claims for interim relief.

Granted.

24

All financial obligations under any contract to
which the Corporate Debtor is a party, relatable to
a period prior to the Effective Date, if not provided
stand

for under this Resolution Plan, shall

extinguished.

Granted in terms of
the Ghanashyam
Mishra and Sons Pvt
Ltd v  Edelweiss
Asset Reconstruction

Company Ltd,
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wherein the Hon'ble
Supreme Court has
held in para 95(i)
that once a resolution
plan is duly approved
by the Adjudicating
Authority under
subsection (1) of
section 31, the
claims as provided in
the resolution plan
shall stand frozen
and will be binding
on the Corporate
Debtor and its
employees,

members, creditors,
including the Central
Govt, any State Govt
or any local

authority, guarantors

251

and other
stakeholders.
25 Any reassessment, revision or other proceedings | Granted.
under the provisions of the Applicable Laws
relating to Taxes would be deemed to be barred in
relation to any period prior to the Effective Date,
by virtue of the order of the Adjudicating Authority
approving this Resolution Plan.
510 BE TRUE coPY
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26 All assessment/re- | Granted, subject to
assessment/revision/penalty/appellate  or  other | the law and

proceedings pending in the case of the Corporate | applicable

Debtor as on the Effective Date, relating to the | Regulations.
period prior to that date, shall stand terminated and
all consequential liabilities, if any, shall be waived
and shall be considered to be not payable by the
Corporate Debtor by virtue of the NCLT order

approving this Resolution Plan.

27 All notices issued under the provisions of the | Granted.
respective Acts to initiate any proceedings viz.
assessment/reassessment/revision/penalty/etc.

against the Corporate Debtor in relation to the
period prior to the Effective Date shall be
considered withdrawn and shall not be proceeded

against.

28 No notices should be issued under the provisions of | Granted.
the respective Acts to initiate any proceedings viz.
assessment/reassessment/revision/penalty/etc,

against the Corporate Debtor in relation to the

period prior to the Effective Date.

29 Any proceedings which were kept in abeyance in | Granted.
view of the insolvency process or otherwise shall

not be revived post the order of the NCLT.

30 No further demand for period prior to the Effective | Granted in terms of
Date shall be raised by the respective Departments. | the Ghanashyam
Mishra and Sons Pvt
Ltd v Edelweiss

Asset Reconstruction

A"’i >
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Company Ltd,
wherein the Hon'ble
Supreme Court has
held in para 95(i)
that once a resolution
plan is duly approved
by the Adjudicating
Authority under
subsection (1) of
section 31, the
claims as provided in
the resolution plan
shall stand frozen
and will be binding
on the Corporate
Debtor and its
employces,

members, creditors,
including the Central
Govt, any State Govt
or any local
authority, guarantors
and other

stakeholders.

31

AA to pass necessary orders/ give appropriate
directions to direct tax authorities/ Principal
Commissioner of Income-tax to not apply/ invoke
section 79 of I'T Act on implementation of the
Resolution Plans and allow benefit of carry

forward and setoff of losses of Corporate Debtor

Granted.

253




® 254

IN THE NATIONAL COMPANY LAW TRIBUNAL
KOLKATA BENCH

L.A. NO. 616/KB/2022
In
CP (IB) NO. 580/KB/2020

existing and arising pursuant to implementation of

Resolution Plan post change in majority

shareholding.
32 AA to pass necessary orders/ give appropriate Granted in terms of
directions to direct tax authorities to grant waiver the Ghanashyam

from getting No Objection Certificate from direct | Mishra and Sons Pvt
tax authorities as contemplated under section 281 Ltd v  Edelweiss
of IT Act. Similar directions to be given to indirect | Asset Reconstruction
tax authorities as well Company Ltd,
wherein the Hon'ble
Supreme Court has
held in para 95(i)
that once a resolution
plan is duly approved
by the Adjudicating
Authority under
subscction (1) of
section 31, the
claims as provided in
the resolution plan
shall stand frozen
and will be binding
on the Corporate
Debtor and  its
employees,

members, creditors,
including the Central
Govt, any State Govt

or any local
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authority, guarantors
and other

stakeholders.

33

With the approval of this Resolution Plan by the
Adjudicating Authority, it is assumed that an
exemption shall be deemed to have been granted to
the Corporate Debtor from the obligation to pay
taxes in accordance with the exemptions granted

under the relevant provisions of Income Tax Act.

a. With the approval of this Resolution Plan by the
Adjudicating Authority, it is assumed that, proper
reasonable opportunity of being heard given to the
jurisdictional ~ Principal =~ Commissioner  or
Commissioner as per Section 79 of the Income Tax

Act;

b. The Corporate Debtor shall be entitled to carry
forward the unabsorbed depreciation and
accumulated losses under Income Tax and
Minimum Altemate Tax and to utilize such
amounts to set off future tax obligations, c. The
brought forward Business Loss & Unabsorbed
Depreciation as on the Effective Date shall be
deemed to be the Business Loss & Unabsorbed
Depreciation for the previous year in which the
Effective Date falls and accordingly, the period
allowed for setting off such loss/unabsorbed
depreciation shall be counted from the AY in

which the Effective Date falls.

Granted, subject to
the law and
applicable

Regulations.
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Findings:

29

30.

31.

32.

33.

34.

35.

36.

.On hearing the submissions made by the Ld. Senior Counsel for the

Resolution Professional, and perusing the record, we find that the Resolution
Plan has been approved with 100% voting share. As per the CoC, the plan
meets the requirement of being viable and feasible for revival of the
Corporate Debtor and the same has been duly recorded in the 11™ minutes of
the CoC held on 10.06.2022. By and large, all the compliances have been
done by the RP and the Resolution Applicant for making the plan effective
after approval by this Bench.

On perusal of the documents on record, we are also satisfied that the
Resolution Plan is in accordance with sections 30 and 31 of the IBC and also
complies with regulations 38 and 39 of the IBBI (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016.

As far as the question of granting time to comply with the statutory
obligations/seeking sanctions from governmental authorities is concerned, the
Resolution Applicant is directed to do the same within one year as prescribed
under section 31(4) of the Code.

In case of non-compliance of this order or withdrawal of Resolution Plan, the
CoC shall invoke the Performance Bank Guarantee furnished by the
Resolution Applicant.

Subject to the observations made in this Order, the Resolution Plan in
question is hereby approved by this Bench. The Resolution Plan shall form
part of this Order.

The Resolution Plan is binding on the Corporate Debtor and other
stakeholders involved so that revival of the Debtor Company shall come into
force with immediate effect.

The Moratorium imposed under section 14 shall cease to have effect from the
date of this order.

The Resolution Professional shall submit the records collected during the

commencement of the proceedings to the Insolvency & Bankruptcy Board of
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37.

38.

39.

40.

41.

42,

43.

44.

45.

IN THE NATIONAL COMPANY LAW TRIBUNAL
KOLKATA BENCH

LA. NO. 616/KB/2022

CP (IB) NO. 580/1(3/20;,1(;
India for the record and also unto the Resolution Applicant or New
Promoters.
Certified copy of this Order be issued on demand to the concerned parties,
upon due compliance.
Liberty is hereby granted for moving any Application if required in
connection with implementation of this Resolution Plan.
A copy of this Order is to be submitted in the Office of the Registrar of
Companies, West Bengal.
The Resolution Professional shall stand discharged from his duties with effect
from the date of this Order.
The Resolution Professional is further directed to handover all records,
premises/factories/documents to the Resolution Applicant to finalise the
further line of action required for starting of the operation. The Resolution
Applicant shall have access to all the records/premises/factories/documents
through the Resolution Professional to finalise the further line of action
required for starting of the operation.
IA (IB) 616/KB/2022along with C.P. (IB) No. 580/KB/2020 shall stand
disposed of accordingly.
The Registry is directed to send e-mail copies of the order forthwith to all the
parties and their L.d. Counsel for information and for taking necessary steps.
Certified copy of this order may be issued, if applied for, upon compliance of
all requisite formalities.

File be consigned to the record.

o)l =S
Harish Chander Suri Rohit Kapoor
Member (Technical) Member (Judicial)

S, LRA

The Order is pronounced on 11 day of July, 2022
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Government of India
Ministry of Earth Sciences
India Meteorological Department
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Press Release
Date: 06t July, 2025
Time of Issue: 1415 hours IST

Subject: (i) Formation of alow pressure area over Gangetic West Bengal & neighbourhood.
(ii) Heavy to very heavy rainfall with isolated extremely heavy rainfall (221 cm) likely over Odisha on
06th, Chhattisgarh on 06th & 07th, Vidarbha on 07th, East Madhya Pradesh on 07th & 08th, West Madhya
Pradesh on 08th & 09th, East Rajasthan on 09t July.
(iii) Heavy to very heavy rainfall activity likely to continue over Northwest, West coast & Northeast

India during next 6-7 days. Isolated extremely heavy over Himachal Pradesh, Konkan & Goa on 06th
and Madhya Maharashtra on 06t & 07t July.

Realised weather during past 24 hours till 0830 hours IST of today, the 06 July, 2025 (Annexure II):

< Heavy to very heavy rainfall at some places with isolated extremely heavy rainfall has been recorded at East
Rajasthan, Odisha.

< Heavy to very heavy rainfall (7-20 cm) has been recorded at isolated places over West Rajasthan, Nagaland,
Manipur, Mizoram & Tripura, Sub-Himalayan West Bengal & Sikkim, Madhya Pradesh, Chhattisgarh, Konkan & Goa,
Gujarat Region, South Interior Karnataka; Heavy rainfall (7-11 cm) at isolated places over Jammu-Kashmir,
Himachal Pradesh, East Uttar Pradesh, Arunachal Pradesh, Assam & Meghalaya, Gangetic West Bengal, Jharkhand,
Madhya Maharashtra, Saurashtra & Kutch, Kerala, Coastal Karnataka,

% Thunderstorm accompanied with Squally/Gusty winds with speed 60-80 kmph at isolated places over Jammu-
Kashmir, Tamil Nadu, North Interior Karnataka; with speed 40-60 kmph Kerala, South Interior Karnataka, Coastal
Andhra Pradesh, Rayalaseema, Telangana, Madhya Maharashtra, Konkan & Goa, East Uttar Pradesh, Marathawada,
Gangetic West Bengal, East Madhya Pradesh, Andaman & Nicobar Islands, Himachal Pradesh, Punjab, Madhya
Pradesh, Vidarbha, Chhattisgarh.

0
Q

For more details of realised weather, kindly refer Annexure I,

i. Weather Systems, Forecast and Warnings (refer to Annexure II & III):

+ A Low Pressure area has formed over the Gangetic West Bengal & neighbourhood at 0830 hrs IST of today, the 06th

July 2025. Itis likely to move slowly west-northwestwards across Jharkhand and north Chhattisgarh during next 2-
3 days.

Monsoon trough at mean sealevel runs near normal of its position.

An upper air cyclonic circulation lies over Himachal Pradesh & adjoining Punjab and another over Nagaland &
adjoining Myanmar in lower tropospheric levels.

An east-west shear line runs from northeast Arabian Sea to the above cyclonic circulation associated with the Low
Pressure area over the Gangetic West Bengal & neighbourhood across north Gujarat, central Madhya Pradesh,
north Chhattisgarh, south Jharkhand in middle tropospheric levels tilting southwards with height.

% An off-shore trough runs from south Gujarat to south Karnataka coasts at mean sealevel.

R/
L %4

R/
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R/
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R/
*

Under the influence of these systems, the following weather is likely:

East & Central India:

v’ Isolated heavy rainfall over Odisha during 06th-12th July, Chhattisgarh during 06th-09th, Vidarbha, Sub-Himalayan
West Bengal & Sikkim during 06th-10th, Gangetic West Bengal, Jharkhand on 06th & 07th, with very heavy rainfall
over Vidarbha during 06th-08th, Odisha on 07th, Gangetic West Bengal, Jharkhand on 06th July.
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v' Extremely heavy rainfall (=21 cm) very likely at isolated places over Odisha on 06t July, Chhattisgarh on 5
07th, Vidarbha on 07th,

v Isolated heavy to very heavy rainfall very likely to continue over Madhya Pradesh during 06th-10th July with
Extremely heavy rainfall (221 cm) at isolated places over West Madhya Pradesh on 08th & 09th, East Madhya
Pradesh on 07th & 08th July.

v’ Light/moderate rainfall at most/many places accompanied with accompanied with thunderstorm, lightning & gusty
winds speed reaching 30-40 kmph likely over the region during next 7 days with intense lightning over East Madhya
Pradesh on 06th July.

Northwest India:

v' Isolated heavy rainfall likely over Uttarakhand, East Rajasthan during 06t-12th, Jammu-Kashmir, Himachal
Pradesh, Punjab, Haryana Chandigarh, West Uttar Pradesh during 06th-10th, East Uttar Pradesh on 06th, West
Rajasthan on 09t & 10t July with very heavy rainfall over Jammu-Kashmir-Ladakh-Gilgit-Baltistan-
Muzaffarabad on 06, Himachal Pradesh, Uttarakhand, Haryana Chandigarh on 06t & 07t, Punjab during
06th-08t, East Rajasthan during 07th-09t July.

v' Extremely heavy rainfall (221 cm) very likely at isolated places over Himachal Pradesh on 06th, East Rajasthan on
09th July.

v' Light/moderate rainfall at most/many places accompanied with thunderstorm, lightning likely over western
Himalayan region and some/many places over the plains during next 7 days.

West India:

v" Heavy to very heavy rainfall likely at isolated places over Konkan & Goa, Ghat areas of Madhya Maharashtra,
Gujarat region during next 6 days; Saurashtra & Kutch on 06th & 07th and heavy rainfall over Marathawada during
06th-08th July.

v'  Extremely heavy rainfall (=21 cm) very likely at isolated places over Konkan & Goa on 06th, Ghat areas of Madhya
Maharashtra on 06th & 07th July.

v Light/moderate rainfall at most/many places accompanied with accompanied with thunderstorm, lightning &

gusty winds speed reaching 30-40 kmph likely over the region during next 7 days.

Northeast India:

v' Light/moderate rainfall at most places accompanied with thunderstorm, lightning and isolated heavy rainfall
likely to continue over Northeast India during next 7 days with very heavy rainfall over Nagaland, Manipur,
Mizoram & Tripura on 06th & 12th, Assam & Meghalaya on 12th July.

South Peninsular India:

v’ Isolated heavy rainfall likely over South Interior Karnataka on 06th, Kerala & Mahe on 06th and during 09th-12th;
Coastal Karnataka during 06th-10th, Telangana on 07t & 08t July with very heavy rainfall over Telangana on 08th
July.

v Strong surface winds (speed reaching 40-50 kmph) very likely over South Peninsular India during next 5 days.

v’ Light/moderate rainfall at many/some places over Kerala & Mahe, Lakshadweep, Karnataka, Telangana; isolated to
scattered rainfall accompanied with isolated thunderstorm, lightning over Coastal Andhra Pradesh & Yanam,
Telangana and Rayalaseema during next 7 days.

Hot & Humid Weather warning:
% Hot & humid weather is likely to prevail over Tamil Nadu, Puducherry & Karaikal during 06th-09t July.
Fishermen Warnings:

Fishermen are advised to avoid venturing into the following from 06 July to 11th July 2025 to the following
Areas:

Arabian Sea:

Along and off Gujarat, Konkan coasts and adjoining sea areas, Along and off the Somalia coast and adjoining sea
areas, Oman and adjoining Yemen coast & adjoining sea areas, over central & adjoining north, south Arabian Sea,
some parts of northeast Arabian Sea for day 1 to day 5 (06th to 11th July), Goa coast and adjoining sea areas for day
1 to day 4 (06th to 10th July), along and off Karnataka coast and adjoining sea area, southern parts of northwest



Arabian Sea for day 1 (06th July), along and off north Karnataka coast and adjoining sea areas for day 2 togyﬁo
(07th to 10th July).

Bay of Bengal:

Along and off north Andhra Pradesh coast for day 1 to day 4 (06th & 10th July); along and off Odisha, West Bengal
coasts for day 1 & day 2 (06th & 07th July); off Tamil Nadu coast, Many parts of central Bay of Bengal and adjoining
areas of northwest and southwest Bay of Bengal for day 1 (06th July), most parts of westcentral Bay of Bengal and
adjoining parts of northwest, eastcentral, southwest Bay of Bengal for day 2 (07th July), some parts of westcentral
Bay of Bengal for day 3 to day 5 (08th to 11th July); few parts of southwest Bay of Bengal and most parts of northwest
Bay of Bengal for day 1 and day 2 (06th & 07th July); Over Gulf of Mannar for day 1 to day 3 (06th to 09th July);

Total suspension of fishing operations is suggested over above mentioned areas and dates.
ii. Weather conditions and forecast over Delhi/NCR during 06t to 09t July, 2025 (Annexure IV)

For more details, kindly refer National Weather Bulletin:
https://mausam.imd.gov.in/responsive/all india forcast bulletin.php
For District wise warnings refer: https://mausam.imd.gov.in/responsive /districtWiseWarningGIS.php



https://mausam.imd.gov.in/responsive/all_india_forcast_bulletin.php
https://mausam.imd.gov.in/responsive/districtWiseWarningGIS.php
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Rainfall Recorded (In cm) During Past 24 Hours Till 0830 Hours IST of Today, The 06t July:

e

*

Odisha: Deogaon (Dist Jharsuguda) 31; Bamra (Dist Sambalpur) 28; Laikera (Dist Jharsuguda) 27;

Kirmira (Dist]Jharsuguda) 25; Kolabira (DistJharsuguda) 23; Kuchinda (DistSambalpur) 22; Sundargarh

(Dist Sundargarh) 21; Jharsuguda (Dist Jharsuguda) 20; Banspal (Dist Keonjhargarh), Hemgiri (Dist

Sundargarh) 18 Each; Lakhanpur (DistJharsuguda), Tangarpali (Dist Sundargarh) 12 Each; Telkoi (Dist

Keonjhargarh) 11; Tensa (DistSundargarh), Gurundia (DistSundargarh) 10 Each; Pallahara (DistAngul)

9; Banaigarh (Dist Sundargarh), Ambabhona (Dist Bargarh) 8 Each; Dhankauda (Dist Sambalpur) 7;

« East Rajasthan: Chothkabarwara SR (Dist Sawai Madhopur) 21; Bonli (Dist Sawai Madhopur),
Sawaimadhopur Tesil SR (Dist Sawai Madhopur) 13 Each; Girva SR (Dist Udaipur) 9;

% Konkan & Goa: Jawhar (Dist Palghar) 19; Mokheda - Fmo (Dist Palghar), Vikramgad (Dist Palghar) 18
Each; Matheran (Dist Raigad) 12; Sawantwadi (DistSindhudurg), Savarde-Arg (Dist Ratnagiri) 10 Each;
Kankavli (Dist Sindhudurg) 8; Murbad (Dist Thane), Awalegaon - ARG (Dist Sindhudurg), Dodamarg
(Dist Sindhudurg), Sangameshwar Devrukh (Dist Ratnagiri) 7 Each;

% Gujarat Region: Vyara (Dist Tapi) 19; Bhiloda (Dist Aravalli) 17; Dolvan (Dist Tapi) 16; Songadh (Dist
Tapi) 15; Valod (Dist Tapi), Palsana (Dist Surat) 14 Each; Bardoli (Dist Surat) 13; Silvassa (Dist Dadara
& Nagar Haveli), Ukai (Dist Surat) 12 Each; Chikhli (Dist Navsari), Mahuva (Dist Surat), Kaprada (Dist
Valsad) 11 Each; Surat City (Dist Surat), Jetpur Pavi (Dist Chhota Udepur), Khergam (Dist Navsari),
Waghai (Dist Dangs), Vansda (Dist Navsari), Gandevi (Dist Navsari), Dangs (Ahwa) (Dist Dangs),
Dediapada (Dist Narmada) 10 Each; Dharampur (Dist Valsad), Kamrej (Dist Surat) 9 Each;

% West Madhya Pradesh: Bankhedi (Dist Narmadapuram) 18; Godadongri (Dist Betul), Kathiwada (Dist

Alirajpur) 8 Each; Dabra (Dist Gwalior), Pachmarhi (Dist Narmadapuram), Shahpur (DistBetul) 7 Each;

Sub Himalayan West Bengal & Sikkim: Kumargram (Dist Alipurduar) 18;

Chhattisgarh: Ambikapur (Dist Surguja) 17; Wandrafnagar (Dist Balrampur) 10; Premnagar (Dist

Surajpur), Latori (Dist Surajpur), Bhatgaon (Dist Surajpur) 9 Each; Bilaspur (Dist Bilaspur), Raigarh

(Dist Raigarh), Kusmi (Dist Balrampur), Malkharoda (Dist Sakti), Samari (Dist Balrampur), Bhaisma

(Dist Korba) 8 Each; Katghora (Dist Korba), Lundra (Dist Surguja), Bilaigarh (DistSarangarh Bilaigarh),

Pusaur (Dist Raigarh), Baramkela (Dist Sarangarh Bilaigarh), Odagi (Dist Surajpur), Biharpur (Dist

Surajpur), Bhatgaon (Dist Sarangarh Bilaigarh) 7 Each;

% East Madhya Pradesh: Jaitpur (Dist Shahdol) 17; Mauganj (Dist Rewa), Junnardeo (Dist Chindwara) 12
Each; Patan (Dist]abalpur), Gohparu (Dist Shahdol) 9 Each; Sausar (Dist Chindwara), Venkatnagar (Dist
Anuppur) 8 Each; Khajuraho AP (Dist Chhatarpur), Tendukheda (Dist Narsinghpur),
Shahdole(Sohagpur) (Dist Shahdol), Tendukheda (Dist Damoh), Shahpura (Dist Dindori), Tamia (Dist
Chindwara), Bilhari (Dist Katni) 7 Each;

% Madhya Maharashtra: Ozharkheda - Fmo (Dist Nashik) 14; Harsul - Fmo (Dist Nashik) 13; Lonavala

ARG (Dist Pune) 11; Mahabaleshwar (Dist Satara), Igatpuri (Dist Nashik) 9 Each; Radhanagari (Dist

Kolhapur), Shahuwadi (Dist Kolhapur) 8 Each; Dindori (Dist Nashik), Trimbakshwar (Dist Nashik) 7

Each;

Kerala & Mahe: Panathur AWS (Dist Kasargod) 11; Taliparamba (Dist Cannur) 8; Ayyankunnu AWS

(Dist Cannur), Muliyar AWS (Dist Kasargod) 7 Each;

Himachal Pradesh: Nagrota Surian (Dist Kangra) 10; Una (Dist Una) 7;

West Rajasthan: Suratgarh (Dist Sri Ganganagar) 9; Sujangarh (Dist Churu) 7;

Jharkhand: Chandwa (Dist Latehar) 9; Jamshedpur (Dist East Singbhum) 8;

Jammu-Kashmirladakh-Gilgit-Baltistan-Muzaffarabad: Jammu AWS (Dist Jammu), Jammu (Dist

Jammu) 9 Each; Katra (Dist Reasi) 8; Reasi ARG (Dist Reasi) 7;

+ Saurashtra & Kutch: Dwarka (Dist Devbhoomi Dwarka) 9; Kalyanpur (Dist Devbhoomi Dwarka) 8;

% South Interior Karnataka: Bhagamandala (Dist Kodagu) 9;

% Coastal Karnataka: Gokarna (DistUttara Kannada), Sulya (DistDakshina Kannada) 9 Each; Udupi (Dist
Udupi), Castle Rock (Dist Uttara Kannada), Manki (Dist Uttara Kannada), Kadra (Dist Uttara Kannada),
Puttur HMS (Dist Dakshina Kannada) 8 Each;

+ Nagaland, Manipur, Mizoram & Tripura: Mokokchang (Dist Mokokchung) 9; Chottabekra (Dist
Imphal West) 8;

% Assam & Meghalaya: Bhumuraguri (Dist Shonitpur), Goalpara AWS (Dist Goalpara) 8 Each; Goalpara

PTO (Dist Goalpara), Goalpara CWC (Dist Goalpara) 7 Each;

East Uttar Pradesh: Attarra (Dist Banda) 7;

Gangetic West Bengal: Manteswar (Dist Purba Bardhaman) 7.
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Realised Gusty Winds (kmph) During Past 24hours ending at 0830 hrs IST of today the 06t July:
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Jammu-Kashmir: Samba 76, Jammu(Chatha) 50, Shopiyan 39;

Madhya Maharashtra: Satara (Mahabal
Konkan & Goa: Raigad (I1G_Alibag) 54 ;

eshwar) 57;

East Uttar Pradesh: Fatehpur 46, Lucknow 43;

Marathawada: Hingoli 44 ;

Gangetic West Bengal: Sagar Island 44;
East Madhya Pradesh: Ujjain 44, Harda
Andaman & Nicobar Islands: Sri Vijaya

35;
puram 42;

Himachal Pradesh: Bajaura 43, Bilaspur 41;
Punjab: Hoshiarpur 43, Faridkot 39, Firozpur 30;

ANNEXURE II

Table-1

7 Days Rainfall Forecast

S.No.

Subdivision

6- Jul

7-Jul

8- Jul

9- Jul

10- Jul

11- Jul

12- Jul

Day 1

ANDAMAN & NICOBAR ISLANDS

ARUNACHAL PRADESH

ASSAM & MEHGHALAYA

NAGALAND, MANIPUR, MIZORAM AND TRIPURA

SUB HIMALAYAN WEST BENGAL & SIKKIM

GANGETIC WEST BENGAL

ODISHA

JHARKHAND

wioiNlolalslolinl=

BIHAR

10| EAST UTTAR PRADESH

11 WEST UTTAR PRADESH

12| UTTARAKHAND

13] HARYANA, CHANDIGARH & DELHI

14| PUNJAB

15| HIMACHAL PRADESH

JAMMU AND KASHMIR AND LADAKH

Da

2

Da_ 3

17| WEST RAJASTHAN

18] EAST RAJASTHAN

19| WEST MADHYA PRADESH

20| EAST MADHYA PRADESH

211 GUJRAT REGION

22| SAURASHTRA & KUTCH

23] KONKAN & GOA

24| MADHYA MAHARASHTRA

25| MARATHWADA

| 26| VIDARBHA

27| CHHATTISGARH

28] COASTAL ANDHRA PRADESH

29| TELANGANA

30| RAYALASEEMA

1SO

2L

4

Day 5

Day 6

31] TAMILNADU & PUDUCHERRY

1SO!

32| COSTAL KARNATAKA

33/ NORTH INTERIOR KARNATAKA

34| SOUTH INTERIOR KARNATAKA

35| KERALAAND MAHE

36| LAKSHADWEEP

As the lead period increases forecast accuracy decrease

Day 7
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ANNEXURE III
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Action may be taken based on ORANGE AND REDCOLOUR warnings.
Vulnerable regions likely urban and hilly areas action may be initiated for heavy rainfall warning.
As the lead period increases forecast accuracy decreases.

DetaileddistrictwiseMultiHazardweather warningfornextfivedaysavailableat
https://mausam.imd.gov.in/responsive/districtWiseWarningGIS.ph



https://mausam.imd.gov.in/responsive/districtWiseWarningGIS.php
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Weather forecast over Delhi/NCR during 06t to 09t July 2025

Annexure IV

Past Weather:

There has been no large change inthe minimum and maximum temperatures over Delhi/NCR during the past 24
hours. The maximum and minimum temperatures over Delhi were around 36 to 37 °C and 26 to 28 °C
respectively. The minimum temperatures were near normal and the maximum temperatures were near normal.
Partly cloudy sky conditions with predominant surface wind from the variable direction with wind speeds up to
14 kmph prevailed during the past 24 hours. Generally cloudy sky conditions with a windspeed of less than 08
kmph from the west direction prevailed over the region in the forenoon today.

Weather Forecast:

06.07.2025: Generally cloudy sky. Light to Moderate rain accompanied by thunderstorms/lightning. The
maximum temperatures over Delhi are likely to be in the range of 32 to 34°C. The maximum temperature will be
below normal by up to 2 to 4°C. The predominant surface wind will likely be from the southwest direction with
a wind speed of less than 15 kmph in the afternoon. The wind speed will gradually decrease becoming 08-12
kmph from the southeast direction during evening and night.

07.07.2025: Generally cloudy sky. Light to moderate rain accompanied by thunderstorms/lightning. The
maximum and minimum temperatures over Delhi are likely to be in the range of 32 to 34°C and 25 to 27°C,
respectively. The minimum temperature will be near normal and the maximum temperature will be below
normal by up to 2 to 4°C. The predominant surface wind will likely be from the southeast direction with a wind
speed of less than 20 kmph during the morning hours. The wind speed will gradually decrease becoming less
than 10 kmph from the northeast direction in the afternoon. It will increase to less than 12 kmph from the
northeast direction during the evening and night.

08.07.2025: Generally cloudy sky. Very light to light rain accompanied by thunderstorms/lightning. The
maximum and minimum temperatures over Delhi are likely to be in the range of 32 to 34°C and 25 to 27°C,
respectively. The minimum temperature will be below normal up to 1 to 2°C, and the maximum temperature will
be below normal up to 2 to 4°C. The predominant surface wind will likely be from the east direction with a wind
speed of less than 08 kmph during the morning hours. The wind speed will gradually increase becoming less
than 12 kmph from the northeast direction in the afternoon. It will decrease to less than 10 kmph from the
southeast direction during the evening and night.

09.07.2025: Generally cloudy sky. Very light to light rain accompanied by thunderstorms/lightning. The
maximum and minimum temperatures over Delhi are likely to be in the range of 33 to 35°C and 24 to 26°C,
respectively. The minimum temperature will be below normal up to 1 to 3 °C, and the maximum temperature
will be below normal up to 1 to 3°C. The predominant surface wind will likely be from the northwest direction
with a wind speed of less than 08 kmph during the morning hours. The wind speed will gradually increase
becoming less than 12 kmph from the northeast direction in the afternoon. It will increase to less than 15 kmph
from the northeast direction during the evening and night.

Impact expected and Action Suggested due to thunderstorm with lightning:

e Becautious and take precautionary measures, though there is the likelihood of thunderstorm/lightning.

e Damage to standing crops, Minor to major damage to power and communication lines due to breaking
of branches, Partial damage to vulnerable structures due to strong winds, Loose objects may fly.

e People are advised to keep a watch on the weather for worsening conditions and be ready to move to
safer places accordingly, stay indoors, close windows & doors and avoid travel if possible, take safe
shelters; do not take shelter under trees, do not lie on concrete floors and do not lean against concrete
walls, unplug electrical/ electronic appliances, immediately get out of water bodies, keep away from all
the objects that conduct electricity.
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Impact & Action Suggested

v Extremely heavy rainfall (=21 cm) very likely at isolated places over Odisha, Himachal Pradesh, Konkan & Goa on 06t

July, Chhattisgarh, Ghatareas of Madhya Maharashtra on 06th & 07h, Vidarbha on 07th, over West Madhya Pradesh on 08t
& 09th, East Madhya Pradesh on 07th & 08th, East Rajasthan on 09th July.

Heavy to very heavy rainfall very likely to continue over Gangetic West Bengal, Jharkhand, Jammu-Kashmir-Ladakh-
Gilgit-Baltistan-Muzaffarabad on 06th, Himachal Pradesh, Uttarakhand, Haryana Chandigarh, Saurashtra & Kutch on 06t
& 07th, Odisha on 07th, Punjab, Vidarbha during 06th-08th, East Rajasthan during 07th-09th, Konkan & Goa, Ghat areas of
Madhya Maharashtra, Gujarat region, Madhya Pradesh during 06t-09th; Nagaland, Manipur, Mizoram & Tripura on 06t
& 12th, Assam & Meghalaya on 12t , over Telangana on 08th July.

Impact Expected

Y

Localized Flooding of roads, water logging in low lying areas and closure of underpasses mainly in urban areas of
the above region.

Occasional reduction in visibility due to heavy rainfall.

Disruption of traffic in major cities due to water logging in roads leading to increased travel time.

Minor damage to kutcha roads.

Possibilities of damage to vulnerable structure.

Localized Landslides/Mudslides/landslips/mudslips/landsinks/mudsinks.

Damage to horticulture and standing crops in some areas due to inundation.

V VYV VYV VY

It may lead to riverine flooding in some river catchments (for riverine flooding please visit Web page of CWC)

Action Suggested
»  Check for traffic congestion on your route before leaving for your destination.
» Follow any traffic advisories that are issued in this regard.
» Avoid going to areas that face the water logging problems often.
» Avoid staying in vulnerable structure.

Agromet advisories for likely impact of Heavy / Heavy to Very Heavy / Extremely Heavy Rainfall

>

In East Madhya Pradesh, postpone sowing of maize and soybean and transplanting of rice. Drain out excess water from
rice nurseries, transplanted rice fields, fields of already sown maize and soybean. In West Madhya Pradesh, drain out
excess water from fields of maize, soybean and vegetables and fruit orchards to avoid waterlogging. Postpone sowing of
soybean in Satpura Plateau Zone and Gird Zone and sowing of rice nursery in Central Narmada Valley Zone.

In Chhattisgarh, ensure proper drainage in rice nurseries, fields of rice, maize, pigeon pea, minor millets and
vegetables. Postpone line sowing / transplanting of rice and sowing of pigeon pea, maize and soybean in Chhattisgarh
Plain Zone and sowing of pigeon pea in North Hill Zone of Chhattisgarh.

In Himachal Pradesh, drain out excess water from the fields of maize and vegetables and fruit orchards. Harvest
matured fruits and vegetables and store them in safer places. In High Hills Sub Temperate Wet Zone, postpone sowing
of kidney beans and nursery sowing and transplanting of rice.

In Konkan, make arrangementto drain out excess water from rice and finger millet nurseries, groundnut, vegetables
and orchards. In ghat areas of Madhya Maharashtra drain out excess water from rice and finger millet nurseries. In
Vidarbha, ensure proper drainage in kharif crops such asrice, soybean, cotton etc., vegetable nurseries and orchards.
In Odisha, ensure proper drainage from already sown rice nurseries, fields of maize and vegetables to prevent
waterlogging. Harvest matured vegetables and fruits and keep in safer places. In West Central Table Land Zone,
postpone sowing of pigeon pea and groundnut. In case of poor germination / no germination in maize crop due to
waterlogged condition, carry out re-sowing during favourable weather. In Keonjhar district, postpone sowing of maize.
In Gangetic West Bengal, ensure proper drainage from rice, jute and vegetable fields. In New Alluvial Zone, harvest
matured sesame and groundnut crop immediately and keep in safer places.

In Jharkhand, make necessary arrangements to drain out excess water from maize fields, rice and vegetable nurseries.
Cover the vegetable nurseries with polythene sheets.

In Gujarat region, drain out excess water from rice nurseries, sugarcane fields, banana and mango plantations to
prevent waterlogging. Provide supportto sugarcane with strong bamboo or tie the leaves together to preventlodging
In Saurashtra & Kutch, drain out excess water from fields of groundnut, soybean, cotton and vegetables and
horticultural plantations. Undertake propping in sugarcanes with strong bamboo or tie the leaves together in a clump to
protect against wind and heavy rain.

In Uttarakhand, ensure proper drainage facilities in soybean, maize, barnyard millet, finger millet, pigeon pea, kidney
beans, vegetables and orchards. Harvest matured vegetables and fruits and store in safe place.

In East Rajasthan, drain out excess water from the fields of cotton, soybean, groundnut and green gram. Postpone
sowing of maize in Southern Humid Plain Zone, sowing or re-sowing of sesame, green gram and pearl millet in Flood
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Prone Eastern Plain Zone and sowing of green gram, cluster bean, pearl millet and sesame in Sub Humid Southern

5%

Plain and Aravali Hill Zone till cessation of heavy rainfall.

Livestock / Fishery

» Keep the animals inside the shed during heavy rainfall and provide them balanced feed.

»> Store feed and fodder in a safe place to prevent spoilage.

» Construct an outlet with proper netting around the ponds to drain out excess water, thereby preventing fish from escaping

in case of overflow.

Flash flood guidance:

24 hours Outlook for the Flash Flood Risk
(FFR) till 1130 IST of 07-07-2025 :

Moderate to High flash flood risk likely over
few watersheds & neighbourhoods of
following Met Sub-divisions during next 24
hours.

Haryana - Chandigarh & Delhi - Ambala,
Fatehabad, Jind, Kaithal, Karnal, Kurukshetra,
Panchkula and Yamunanagar districts.
Himachal Pradesh - Bilaspur, Chamba,
Hamirpur, Kangra, Kullu, Mandi, Shimla,
Sirmaur, Solan and Una  districts.
Jammu & Kashmir & Ladakh - Doda, Kathua,
Kistwar, Punch, Rajouri, Ramban, Riasi, Samba,
Udhampur and Mirpur districts.
Punjab - Barnala, Fatehgarh Sahib, Firozpur,

Gurdaspur, Hoshiarpur, Nawashahar,
Ludhiana, Patiala, Rupnagar, Sangrur and Sas
Nagar districts.

Uttarakhand - Almora, Bageshwar, Chamolj,
Champawat, Dehradun, Haridwar, Nanital,
Pauri Garhwal, Pithoragarh, Rudraprayag
Tehri Garwal and Uttarkashi districts.

Surface runoff/ Inundation may occur at some
fully saturated soils & low-lying areas over
Area of Concern (AoC) as shown in map due to
expected rainfall occurrence in next 24 hours.

Product: NCUM TFR | Timescale: 24.hr | Region: "INDIAT
Product Date: 20250 :
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24 hours Outlook for the Flash Flood Risk
(FFR) till 1130 IST of 07-07-2025 :

Moderate to High flash flood risk likely over
few watersheds & neighbourhoods of
following Met Sub-divisions during next 24
hours.

Chhattisgarh - Balarampur, Baloda Bazar,
Bemetara, Bilaspur, Janjgir_Champa, Jashpur,
Korba, Korea, Mahasamund, Mungeli, Raigarh,
Raipur, Surajpur and Surguja districts.
East Madhya Pradesh - Anuppur, Balaghat
Chhatarpur, Damoh, Dindori, Jabalpur, Katnj,
Mandla, Panna, Sagar, Seoni, Shahdol and
Umaria districts.
Odisha - Anugul, Balangir, Baleshwar, Bauda,
Bhadrak, Deogarh, Dhenkanal, Jagatsinghapur,
Jajapur, Jharsuguda, Kalahandi, Kandhamal,
Kendraparha, = Kendujhar, Mayurbhanj,
Sambalpur, Subarnapur and Sundargarh
districts.

Gangetic West Bengal - Puruliya, Bankura,
Bardaman, Nadia, North 24 Paragnas, South 24
Paragnas, Hugli, Haora, Pashchim Mednipur
and East Mednipur districts.
Jharkhand - Garhwa, palamu, Latehar,
Lohardaga, Gumla, Simdega, Khunti, Ranchi,
Pashchim Singbhum, Purbi Singhbhum,
Saraikela, Dhanbad, Giridih and Ramgarh

Product: WRF FFR | Timescale: 24-hr | Region: "INDIA”

Product Date: 2025-07-06 06:00 UTC | Valid Date: 2025-07-07 06:00 UTC
= =

267


Guest

Guest


districts.

Surface runoff/ Inundation may occur at some
fully saturated soils & low-lying areas over
Area of Concern (AoC) as shown in map due to
expected rainfall occurrence in next 24 hours.

24 hours Outlook for the Flash Flood Risk
(FFR) till 1130 IST of 07-07-2025 :

Low to Moderate flash flood risk likely over
few watersheds & neighbourhoods of
following Met Sub-divisions during next 24
hours.

Assam & Meghalaya - Cachar, Golaghat, Karbi
Analog, N.C Hills, East Khasi Hills, West Jaintia
Hills and Jaintia Hills districts.Nagaland

Mizoram Manipur Tripura (
NMMT) -

Nagaland - Dimapur, Kiphire, Kohima,
Longleng, Mokokchung, Mon, Peren, Phek
Tuensang, Wokha and Zunheboto districts.
Mizoram - Aizawl, Champhai, Lawngtlai,
Lunglei, Saiha and Serchhip districts.
Manipur - Bishnupur, Chandel,

Churachandpur, Imphal East, Imphal West,
Senapati, Tamenglong, Thoubal and Ukhrul
districts.

Surface runoff/ Inundation may occur at some
fully saturated soils & low-lying areas over
Area of Concern (AoC) as shown in map due to
expected rainfall occurrence in next 24 hours.

PFroduct mescale: -

Product Date: 2025-07-06 06:00 UTC
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Heavy Rain:64.5-115.5mm; Very Heavy Rain:115.6-204.4mm; Extremely Heavy Rain:
>204.4mm.

Obsy: Observatory; Automatic Weather Station; ARG: Automatic Rain Gauge; dist:
District: NH: National Highway; KVK: Krishi Vigyan Kendra; DVC: Damodar Valley
Corporation; PTO: Part Time Office, Aero: Aerodrome, IAF: Indian Air Force.

Region wise classification of meteorological Sub-Divisions:

Legends & abbreviations:

e Northwest India: Western Himalayan Region (Jammu-Kashmir-Ladakh-Gilgit-
Baltistan-Muzaffarabad, Himachal Pradesh and Uttarakhand); Punjab, Haryana-
Chandigarh-Delhi; West Uttar Pradesh, East Uttar Pradesh, West Rajasthan and East
Rajasthan.

e C(Central India: West Madhya Pradesh, East Madhya Pradesh, Vidarbha and
Chhattisgarh.

e East India: Bihar, Jharkhand, Sub-Himalayan West Bengal & Sikkim; Gangetic West
Bengal, Odisha and Andaman & Nicobar Islands.

e Northeast India: Arunachal Pradesh, Assam & Meghalaya and Nagaland, Manipur,
Mizoram & Tripura.

e West India: Gujarat Region, Saurashtra & Kutch, Konkan & Goa, Madhya Maharashtra
and Marathawada.

e South India: Coastal Andhra Pradesh & Yanam, Telangana, Rayalaseema, Coastal
Karnataka, North Interior Karnataka, South Interior Karnataka, Kerala & Mahe, Tamil
Nadu, Puducherry & Karaikal and Lakshadweep.
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PN s W gj:'n B g National Weather Forecasting Centre

.’@‘. WIS HEH T India Meteorological Department
\‘_/ ?ﬂr = si=reg Ministry of Earth Sciences

- LEGENDS

/ 1. afzar ofik Pratar fowge 1. Andaman & Nicobar Islands \

2. IO WA 2. Arunachal Pradesh

3. arEw 3R AT 3. Assam & Meghalaya

4. Ammrets, wfongr, At ot %" 4. Nagaland, Manipur, Mizoram & Tripura

% i 5. Sub-Himalayan West Bengal & Sikkim

6. Gangetic West Bengal

7. Odisha

8. Jharkhand

9, Bihar

10. East Uttar Pradesh

11, West Uttar Pradesh

12. Uttarakhand

13. Haryana, Chandigarh & Delhi
14. Punjab

15. Himachal Pradesh

16. Jammu & Kashmir and Ladakh
17, West Rajasthan

18. East Rajasthan

19. West Madhya Pradesh

20. East Madhya Pradesh

21, Gujarat

22. Saurashtra

23. Konkan & Goa

24, Madhya Maharashtra

25, Marathwada

26. Vidarbha

27. Chhattisgarh

28. Coastal Andhra Pradesh & Yanam
29, Telangana

30. Rayalaseema

31. Tamilnadu, Puducherry & Karaikal
32. Coastal Karnataka

33, North interior Karnataka

34, South Interior Karnataka

35. Kerala & Mahe

36. Lakshadweep

SPATIAL DISTRIBUTION (% of stations reporting)

% Station % Stations cé;egory

= fog & Ve S -, Cold Wave COLOUR CODED WARNING
QHGM Rain %’ Dust Storm -, Cold Day Watch (8e Aware)
+
4 Very Heavy Rain |+ Heat Wave @8 Ground Frost
% Extremely Heavy Rain |* Warm Night
Mot D Probabilistic Forecast
’ Thunder & Lightning |+ HotDay _ Terms | Probability of Occurrence (%) |
il & Humid ‘Ciely" 2;;;0 I

Hailstorm Hot & Hum R — 12 )
? 1 ﬁaﬁ 50-75
=% Dust Raising Winds k%, strong Surface Winds thaly 215

i 7

* Red colour waming does not mean "Red Alert”, Red colour warning means "Take Action”.
Forecast and Warning for any day iIs valid from 0830 hours IST of day till 0830 hours IST of next day.
For more details, Kindly visit https://mausam.imd.gov.in or contact: 011-2434-4599
(Service to the Nation since 1875)
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AT India Meteorological Department
gefY fawmrer sErery Ministry of Earth Sciences

] e Hreaw mﬂ W National Weather Forecasting Centre

[ui-'vy 646 to 1155 mmicm *

Heat Wave

Whonm-xinwmummo'-.mm 240° C for plains and =30° C for hilly regions
(.)B.udonbopamn normal

| Heat Wave: Maximum Temperature Departure from normal 4.5 Cto 64°C 1

| Severe Hoat W: Maximum Temperature Departune from normael =8.5° C i

Heat Wave: WMMW!’.W RAFC.

Severe Heat Wave actual maximum temperature =47°C

(<) cmmm-:mmmm

When maximum temperature departure is >4 5°C from normal. Heat Wave may be described provided maximam
tompersture =37°C

40°C
[jﬂum:‘" rm Night: When minimurm temperature departure 4.5 °C 1o 6.4 °C 1
Severe Warm Night: When mi i lemperatuce departure =6 4 “C |

When minimum temperature of a station =107°C for plains and =07C for hilly regions.
(). Based on departure

| Cold Wave: Minimum Temperature Departure from normal 4.5 *C to -6.4 “C.

| Severe Cold Wave: Minimum Tamperature Departure from normal < 6.5 "C

i

Cold Wave (1) Based on actual Minimum Temperature (for Plains only)
rguam:mnaarumm‘ L Is % 4.0°C [
Severe Cold Wave: When Minimum Tempersture is = 2.0 *C |
( €) For Coastal Stations
Whonmw‘rwm is 545 "C & actusl Minsmum Temperature is = 15 °C
—— = Wlnn ,_' it -O’I station S“o‘c 'Ofp‘.lﬂ.lﬂd Sﬂ'cf“'l‘“y r.glon: ———————
Buodond-p.nun
Cold Day | Cold Day: Maximum Temperature Departure from normal 4.5 “C 1o -6.4 C. ]
| Severe Cold Day: Maximum Temperature Departurs from normal < -6.5 °C 1
Phenomenon of small droplets suspended in air and the horizontal visibility < 1km
Moderate Fog: \Nh.nlhovblbl‘ty Y SO0-200 r
Fog Dense Fog: when the visibility mib:mm
Very Dense Fog: when ihe visibility < 50 metres
Thunderstonm mctﬂc’-l discharges manifested by a flash of light (Lightning) and a sharp rumbling
Dust/Sand An.n..mbl-of les of dust or sand iy lifted to hts a and
- partic energetically groat heig! by a strong
Ice deposits on ground
Frost [ Ait tomperature <4°C { over Plains) |
A strong wind that rises suddenly, lasts for atl t 1 minut
‘Moderate. Wind speed 52-61 kmph N
Squall Severe: Wind spoed 62.87 kmph
\hly..v“ ‘Wind speed =87 kmph
Emcto' v.ﬂmmv&olnﬁnm‘ognr. 2233“
hv.ryrouiﬁ nd speod 41 {22-33 knotn) & Wave height 2.5-6 metro
Sea State _g&_mov.qmp Wind d 63-117 Kmph { 34-63 knots) & Wave hoight 6-14 matre
Phenomenal Wind w»n?tun‘gm»&mumwnlm
Cyclonic Storm: Wind speed 62-87 kmph ($4-47 knots) =
Severe Cycionic Storm wm:p.ga’ea-n]w - o
Cyclone Vory re Cyclonic Storm. Wind speed 118- 164 b_nph_(_& ) knots )
ic Storm: Wind speed 166-220 kmph (50 118 knots)
poad >220 kmph (=118 knots)

* Red colour warning does not mean “Red Alert”, Red colour warning means “Take Action™.
Forecast and Warning for any day is valid from 0830 hours IST of day till 0830 hours IST of next day.
For more detalls, kindly visit https://mauvsam.imd gov.in or contact: 011-2434-4599
(Service to the Nation since 1875)

Hot and Humid: When maximum temperatures remain 3°C above normal along with the above
normal relative humidity.
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Vill. & P.O.: Marakuta, Dist.: Jharsuguda, Pin-768202, Odisha
Ph.: +91 80930 89922, Email : sc_ompl@orissametaliks.com, edoffice@mspsteeljsg.com O/C
CIN No. U27109WB2006PTC111146

OMPL/JSG/2025- 26/391\
9" July 2025 :

To,

The Regional Officer,

State Pollution Control Board,
Regional office, Jharsuguda
Odisha

Sub: Information w.r.t. accidental discharge of run-off water containing industrial
waste from plant premises due to Heavy to Very Heavy and Extremely Heavy

Rain causing damage of boundary wall and affecting the adjacent land

Dear Sir,

With reference to the aforementioned subject, | would like to state that we are
operating steel plant at Village Marakuta & Budhipadar in Jharsuguda District by
abiding the law of land. There is occurrence of continuous Héavy to Very Heavy and
Extremely Heavy Rain from 03.07.2025 to still continuing. There is an existing
natural nala adjacent to plant boundary. The nala was unable to cater the sudden
excessive water load resulting from extremely heavy rainfall ‘causing penetration of °
excessive runoff water from the adjacent area inside the plant premises, damaging
south-west plant boundary wall, and reaching towards the approved solid waste «
disposal site, resulting in accidental discharge of run-off water containing induétrial
waste (fly ash) from plant premises. Furthermore, this runoff water has affected the

adjacent land, resultin-g in notable impact.

Sir, we would like to state that our plant drainage system with storm water collection
pit is designed based on contour and past average rainfall data. In normal scenario,
the existing plant drainage system is capable to cater the runoff water which is

reused in plant premises for development of greenbelt and dust sUppression.

Q REGISTERED ADDRESS : 1, Garstin Place, orbit House, 3rd Floor, Room No.- 3B, K
olkata - 700 001, India
Q CORPORATE ADDRESS : Premlata Building, 39, Shakespeare Sarani, 6th Floor Room No.: 3 & 4, Kolkata 700017



e

Furthermore, the company is taking necessary action for management of solid waste
generated from plant premises as per the valid CTE/CTO conditions. In general, the
fly ash generated is used for brick manufacturing, dolochar is used in AFBC based
captive power plant, scrap recycled in SMS etc. Also, fly ash and MBF slag
generated from process are kept at the approved designated solid waste disposal

site for future use in cement plant, which is currently under construction.

Sir, the Company believes in growth with a human face and pursuing people-
centered development. Company is a socially committed organization and 3
socially responsible corporate citizen. It attaches great importance to discharging

its overall social responsibilities to the community.

As a responsible corporate citizen, we have started discussion with the concerned
landowner/farmers regarding the restoration of affected land and also the
management is in touch with the concerned landowner/farmer to compensate for the

accidental damage.
This is for your kind information and record please.

Thanking You,

Yours faithfully,
For, M/s Orissa Metaliks Pri!ate Limited

,//
&AL
A

* /8
\*4 v/
Ajit Kumar Singh™~—=""

Sr. Vice President

273




& w274

E-mail: rospebiharsugnda@@email.com

rospeb.jharsuguda@ospeboard.org

Serem REGIONAL OFFICE
v STATE POLLUTION CONTROL BOARD, ODISHA
WEa@y (DEPARTMENT OF FOREST & ENVIRONMENT, GOVT. OF ODISHA)

WP Plot No. 370/5971, At ~Babubagicha (Cox Colony), St. Mary’s Hospital Road,

Post — Industrial Estate, Jharsuguda- 768 203

By e-MAIL
No__ 1974 /INp-{-conN-10 Date_ 2 [:g:; lf’zagg“
From,
Er HK. Nayak
Regional Officer
To,

The Chief Environment Engineer,
State Pollution Control Board, Odisha,
Bhubaneswar.

Sub: Enquiry report on breach of ash of M/s OMPL at Kanheijor nallah at Marakuta in the
district of Jharsuguda-Reg.

Sir,
With reference to the above-cited subject, please find enclosed herewith the enquiry report
on breach of ash of M/s OMPL at Kanheijor nallah at Marakuta in the district of Tharsuguda. This

is for your kind information and necessary action.

Yours faithfull

Encl: As above

Memo no: fz“'f""? , dtd:-__ fgqjiﬂ llgggg

Copy forwarded to the Member Secretary, SPCB, Odisha, Bhubaneswar for kind
information.

Regional Officer

Regional Officer
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Enquiry report on breach of ash of M/s OMPL at Kanheijor nallah at Marakuta in the
district of Jharsuguda

A field enquiry was conducted on dated 07.07.2025, based on the video and print media clippings and
written complaint received with regards to breach of ash at Kanheijor nallah at Marakuta in the district
of Jharsuguda.

Background:-

The industry has Captive Power Plant of capacity 24 MW i.e, 8 MW WHRB and 16 MW AFBC. Ash
of quantity 323.20 MT (approx.) is generated due to burning of coal and dolochar in AFBC Plant. The
generated as utilized in in-house fly ash brick manufacturing unit of capacity 1,20,000 nos/day or
disposed at solid waste disposal area within the plant premises. It has dedicated solid waste disposal

area of 33.16 ac within its premises.

Observations on the complaint matter:-

A field inspection was conducted at various locations along the alleged site. During the inspection, it
was observed that approximately 100 meters of the plant boundary wall was damaged and broken
condition and ash from the plant premises had flown with water through the Kanheijor Nallah and
spread into the adjacent agricultural fields. This incident took place due to continuous and heavy
rainfall in the area. (Photographs enclosed)

The Kanheijor Nallah, a natural stream, flows adjacent to the southern boundary of the plant at an
approximate distance of 30 to 40 meters. As per available meteorological data, the Jharsuguda Block
experienced an extremely heavy rainfall on dated:-06.07.2025, with a recorded rainfall of 213.3 mm,
resulting in a flood-like situation in the area.

Upon enquiry, it was informed that the excessive runoff from rainfall, along with the overflowing
nallah water, breached the plant boundary wall and came into contact with the ash within the premises
causing subsequent discharge of ash-contaminated water into the adjacent agricultural land.

As reported by the industry, the enquiry into the extent of damage to agricultural land is currently in
progress by the office of the Tahasildar, Jharsuguda. The industry has committed to provide

compensation to the affected villagers, in accordance with the applicable norms and guidelines.

Recommendation:-

The ash needs to be removed from the affected agricultural land and restore to its originality. However, in view
of the above damaged caused, necessary decision may be taken as this has happened due to heavy

rainfall.

Mrs. A.ERka, ES




eX

Photographs
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OM PLO ORISSA MEFALII’ S PRIVATE LIMIT 277

Vill. & P.O.: Marakuta, Dist.: Jharsuguda, Pin-768202, Odisha
Ph.: 8093089903, Email : sc_ompl@orissametaliks.com, edoffice@mspsteeljsg.com
CIN No. U27109WB2006PTC111146

OMPL/JSG/ED/2025-26/5-G/428
13" October 2025

To,
The Tahsildar
Jharsuquda, Odisha

To,
The District Agricultural Officer
Jharsuquda, Odisha

Sub: Compensation towards Crop Loss to Farmers due to spillage of Fly Ash
from plant premises of Orissa Metaliks Private Limited, Jharsuguda

Dear Sir,

This is to inform you that due to occurrence of continuous heavy rainfall on 04.07.2025
midnight in Marakuta/Jamera Grampanchayat area, the excess surface runoff water and
overflow water of Natural Nallah adjacent to our plant boundary wall caused substantial
damage to the Southwest Boundary wall, which results the spillage of Flyash from
damaged portion of boundary wall to the adjacent cultivated Land.

Consequently, the matter was reported to State Pollution Control board vide Letter No.
OMPL/JSG/2025-26/391 dt. 10.07.25 and simultaneously we had interacted with
individual farmers who are affected due to spillage of Fly Ash from our plant premises.
After discussion with the affected farmer and as per mutually agreed, we have assured
them to compensate them towards loss of seasonal crops (Mainly Paddy & Moong crop)
for the upcoming season.

In this regards, a list of affected farmer is being prepared & enclosed for your kind
reference and requesting you to depute any Revenue Official / Inspector to verify the
effected farmers, to whom compensation shall be given for his crop losses.

( Further, we need your guidance and valuable suggestion regarding compensation
amount for crop losses to affected farmers as per Govt. Norms.

The company is willing to compensate the crop loss to the farmers as per Govt. Norms &
your guidance.

Kindly oblige us with your valuable suggestion/direction.
Thanking you,

Yours Sincerely
For Orissa Metaliks Prlvate Limited

Gchof-

Ajit Kumar Singh
Sr. Vice President

Encl.: 1. Affected Farmer’s details

Q REGISTERED ADDRESS : 1, Garstin Place, orbit House, 3rd Floor, Room No.- 3B, Kolkata - 700 001, India
@ CORPORATE ADDRESS : Premlata Building, 39, Shakespeare Sarani, 6th Floor, Room No.: 3 & 4, Kolkata - 700 017
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List of Affected Farmers

Actual Affected land in

SI No Name of Claimants S
1 Basanta Kumar sahu 86
2 Niranjan sahu 115
3 Rabi shankar seth 52
4 Mukesh Kumar Singh deo 158
5 Hrushikesh Singh 166
6 Bedamati Sa 62
7 Baishnab Rohidas S
8 Bima Rohidas& Others 33
9 Jaymangal Bhoi 23
10 |Narottam Sahu 109
11 |Nibas Meher 53
12 |Ramesh Kalo 58
13 |Nabin Kua & Others 4
14 1) Amarendra Kumar Singh 154

2) Samarendra K Singh
15 |[Balaram Meher 17
16 |Abdut kharsel 56
17 |Abdut Rout @ kharsel 28
18 |Jagabandhu Kharsel 20
19 |Biranchi Meher 25
20 |Gita Manjari Thakur & Others 49
21 [Tarachand singh 110
22 |Jakshya sahu/Pakala Padhan 453
23 |Ekadasia Kharsel 102
TOTAL AREA 1984
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OM e ORISSA METALIKS PRIVATE LIMITER79

(FORMERLY MSP METALLICS LTD)
Vill. & P.O.: Marakuta, Dist.: Jharsuguda, Pin-768202, Odisha
Ph.: +91 80930 89922, Email : sc_ompl@orissametaliks.com, edoffice@mspsteeljsg.com
CIN No. U27109WB2006PTC111146

Ref.. OMPL/OSPCB/ASH_REMOVAL/2025-26/01 Date: 04.11.2025
To,

The AddI. Chief Environment Engineer,

State Pollution Control Board, Odisha

Paribesh Bhawan, A/118, Nilakanthanagar, Unit — VI,
Bhubaneswar -751012

Sub.. Removal of ash from affected agricultural land at Kanhejjor Nallah,
Marakuta village and restoration of land-Reg.

Ref:.  Direction received vide letter no. 19376/IND/I/CON/5973, dated 29.10.2025
Respected Madam,

With reference to the above-mentioned subject and direction received vide letter
dated 29.10.2025, we are submitting below the compliance status report on the
progress of reclamation and restoration work of affected area for your kind
consideration, please.

S.

No Direction Compliance status

The company has made a prayer
Immediately  remove the ash|yide letter dated  1310.2025
1 | deposited on affected agricultural | (Annexure-1) to the Tahsildar and the
land. District Agriculture office, Jharsuguda
for finalization of the compensation
amount to be paid to the affected
farmers for loss of yield/crops.

Restore the agricultural land without

delay. The company has committed to

compensate for losses and
3 reclamation/restoration of affected
land.

Boundary wall broken due to very
heavy rain fall causing spillage of the
fly ash has been reconstructed.
Photographs of newly constructed
boundary wall are given below.

Rectify all deficiencies mentioned in
field enquiry.

© REGISTERED ADDRESS : 1, Garstin Place, orbit House, 3rd Floor, Room No.- 3B, Kolkata - 700 001, India
©Q CORPORATE ADDRESS : Premlata Building, 39, Shakespeare Sarani, 6th Floor, Room No.: 3 & 4, Kolkata - 700 017



Constructed boundary wall

As soon as the matter w.r.t. affected
farmers and compensation for crop
losses resolved, we will start the
reclamation and restoration work of
affected area.

As a responsible corporate citizen, the company believes in growth with a human
face and pursuing people centered development. We are committed for the
compliance.

Thanking You,

Yours faithfully,

Encl: as above

280



64 Rr7/8- 281




s 282




M 283

ﬁ GPS Map Camera

Jharsuguda, Odisha, India
Rxw6+hq9 Msp Green, Marakuta, Jharsuguda,
Odisha 768202, India

Lat 21.84509° Long 83.960069°

Tuesday, 04/11/2025 03:52 PM GMT +05:30




= 284

- —

OMPLO QRISSA METALIKS PRIVATE LIMITED

Vill. & P.O.: Marakuta, Dist.: Jharsuguda, Pin-768202, Odisha
Ph.: 8093089903, Email : sc_ompl@orissametaliks.com, edoffice@mspsteeljsg.com
CIN No. U27109WB2006PTC111146

OMPL(MSP)/Intimation_Bricks Plant/2023-24/064
9" November 2023

To,

The Regional Officer,

State Pollution Control Board,

Regional Office, Jharsuguda,

Plot No. 370/5971, At: Babubagicha (Cox Colony),
St. Mary’s Hospital Road, PO- Industrial Estate,

Dist.: Jharsuguda, Odisha - 768203

Sub.: Establishment of Fly Ash Brick / Block manufacturing facility of capacity
1,20,000 Bricks / Block per day at Village - Marakuta, Dist. Jharsuguda, Odisha
(768202) by M/s Orissa Metaliks Private Limited (Formerly MSP Metallics
Limited)- Intimation reg.

Ref.: 1. State Pollution Control Board, Odisha Order No. 15889/Ind-I-Con(M)1204,
Dated: 31/10/2016
2. Modified directions U/s 18(1)(b) of the Water (Prevention & Control of
Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act,
1981 regarding harmonization of classification of industrial sectors under
Red/Orange/Green/White categeries issued by Central Pollution Control
Board vide letter No. B-29012/ESS(CPA)/2015-16/ Dated: 07/03/2016

Dear Sir,

This has reference to the above mentioned subject and Order of State Pollution Control
Board, Odisha on dated 31/10/2016. Fly Ash Brick/Block manufacturing facility is re-
categorized as White in revised classification of industrial sectors under Red, Orange, Green
and White categories dated February 29, 2016 and Order in respect of categorization of
industries issued by State Pollution Control Board, Odisha. As per the revised classification
of industrial sectors and OSPCB Order, there is no necessity of obtaining consent for White
Category of industries and intimation to OSPCB is sufficient.

We would like to inform your good office that we are going to establish a Fly Ash Brick /
Block manufacturing facility of capacity 1,20,000 Bricks / Blocks per Day at Village -
Marakuta, Dist. Jharsuguda, Odisha - 768202 for utilization of Fly Ash generated from our

captive power plant.

This is for your kind information and consideration, please. ;
Yours faithfully, 3% RECENVED %
For Orissa Metaliks Private Limited “cl;‘,-

(Formerly MSP Metallics Limited) &y {Eg;ﬁw@’ -
\(\\u/ \", = 2
\\q& \ o /1[202% 2/

\ < ;
4P Sharma 9\ %, JHARSUGUDA &
Executive Director (Works) &

Q REGISTERED ADDRESS : 1, Garstin Place, orbit House, 3rd Floor, Room No.- 3B, Kolkata - 700 001, India
Q CORPORATE ADDRESS : Prem!ata Building, 39, Shakespeare Sarani, 6th Floor, Room No.: 3 & 4, Kolkata - 700 017
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16/01/2026, 10:46

Mitled Document

> State Pollution Control Board, Odisha
| B “Bhubaneshwar S
Receipt No. 57450720

pepositor Name

Money Receipt Number
Bank Name,
|Bank Id.

Application No.

Name and Address of Industry

Name of Regional Office
Applied For

payment Type

Payment Date

| Consent Fee

Ajit Kumar Singh
47846

NA

720

7030601

Orissa Metaliks Private Limited, AT/PO: MARAKUTA,
Jharsuguda, Jharsuguda

HO

CTO - BOTHAW - NEW
NORMAL

26-11-2025

From : 01-04-2025
To : 31-03-2026

pPayment Details

Financial Year
CTO (Rs.)

Total Amount Paid {Rs.)
In Words.

Transaction Status

https://odocmms.nic.in/OCMMS/indApplicationDetai|s/popCha|lan/7030601

2025 - 2026
50000.0

50000
Fifty Thousand

Successfully Completed

1
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SoEm FORM 1

(To be submitted in triplicate)

APPLICATION FOR CONSENT FOR EMISSION / CONTINUATION OF
EMISSION UNDER

SECTION 21 OF THE AIR (PREVENTION AND CONTROL OF POLLUTION)ACT 1981
From:
Orissa Metaliks Private Limited, AT/PO: MARAKUTA
City:Village Marakuta and Budhipadar
Tehsil:Jharsuguda
District:Jharsuguda

To

The Member Secretary,
State Pollution Control Board,ODISHA
Bhubaneswar

Sir,

I/We hereby apply for CONSENT under section 21 of the air (Prevention & Control of

Pollution) Act, 1981 14 of 1981 to make emission from Industrial Plant owned by (1)
Orissa Metaliks Private Limited for a period from 01/04/2025 To 31/03/2026

2. The annexure, appendices, other particulars and plans are attached herewith in
triplicate.
3. I/We further declare that the information furnished in the Annexure/Appendices and

plan is correct to the best of my / our knowledge.

4. I/We here submit that in case of a change either of the point or the quantity

of emission or of its be made.)

5. I/We hereby agree to submit to the Board, application for renewal of CONSENT three
months in advance of the date of expiry of the consented period for emission, of to be

continued thereafter.

6.  I/we undertake to furnish any other information within one month of its being called for
by the Board.

----This is computer generated application ----
http://odocmms.nic.in/ - (OSPCB)
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Note: Any applicant knowingly giving incorrect information pertaining thereto shall be
liable to any action under the provisions of the Act. While filling this Annexure the applicant shall for

such of the items not pertaining to his activity shall state 'not applicable' against the relevant one and

not leave blank.

1. Full name of the applicant
(a) With Address

(Tel. No.)
(b) Is the firm registered?

(o)If yes, Give number & date of registration
and the authority with whom registered

(d) Full address of the registered office

(e) Names,designation & full address of
person like, Partners/Managing
Director/Director/Manager

() Under which category does the industry
fall Major/Medium/Small Scale

2. Full name of the
Land/Premises/Institute/Factory/Industry/L
ocal body with address

Tel. No.:
e-mail

8 Give revenue/City Survey No. of the
Land/Premises for which the application is
made

: Ajit Kumar Singh

: PO: MARAKUTA, Village: Marakuta and
Budhipadar

: 0-9237399219
: YES

: JH 120,13/01/2026,Directorate of Factories
and Boilers, Odisha

: AT/PO: MARAKUTA

District: Jharsuguda

Tehsil: Jharsuguda

Telephone: 0-9237399219
: Ajit Kumar Singh
Sr. Vice President & Authorized Signatory
Orissa Metaliks Private Limited
At/PO: Marakuta
Village: Marakuta & Budhipadar
Dist: Jharsuguda
Pin: 768202
Mobile : 9237399219

: Large

State Government : NA
Prohibited Areas : NA
Central Government : NA
Air port Authority : NA

: Orissa Metaliks Private Limited,
AT/PO: MARAKUTA
Jharsuguda
Jharsuguda

: 0-9237399219
edoffice@mspsteeljsg.com

: District:Jharsuguda

Town: Village Marakuta and
BudhipadarTehsil:Jharsuguda

City Survey no./Revenue Survey no.:184

----This is computer generated application ----
http://odocmms.nic.in/ - (OSPCB)
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Name of Surrounding -Distance(in meters) Description
Villages 1500.0 Village Marakuta
National Highways 1200.0 NH -49
State Highway 4500.0 SH-10
Railway Line 2500.0 SECR
Reserve Forest 8000.0 Khait RF
Nalla 1100.0 Nala in Marakuta GP
School 1200.0 Netaiji High School,
Budhipadar
Hospital 8000.0 Jharsuguda Govt. Hospital
Religious Places 65000.0 Maa Samaleswari Temple
Human Settlements 1500.0 Village Marakuta
Industries 1500.0 Jharsuguda Steel Plant of
Rungta Sons Pvt. Ltd.
10. Climatelogical and Metereological details(if
available)
(a) Indicate conditions at the site (e.g. arid, : Semi -arid
semi arid etc.)
(b) Rainfull,yearlly average : 1460.9
(c) Temperature, seasonal ranges :9.0--45.0
(d) Information on speed and direction on : 1-19 kmph
wind
(e) Humity, solar radiation 1 21-86%
11. Give list of all materials used in the process in metric tonne/day
List of Raw Materials & Quantity Principal use
Clinker 376200.0 Metric Tonnes/Year
Gypsum 19800.0 Metric Tonnes/Year
Fly Ash 26136.0 Metric Tonnes/Year
Slag 65340.0 Metric Tonnes/Year
Coal 4752.0 Metric Tonnes/Year
12. Fuel Consumption in t/day

----This is computer generated application ----
http://odocmms.nic.in/ - (OSPCB)
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(a) Flue gas emission details

----This is computer generated application ----

http://odocmms.nic.in/ - (OSPCB)
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14.

15.

16.

17.

18

19.

Stack Type of | Quantit | Type of | So2 CO HC Particul | Other
No. fuel y of fuel | firing ates Specify
0 Coal 4752
and BF
gas
1 Coal 4752
and BF
gas
(b) Fugitive emission details
Point of fugitive Capacity Type of control Number
emmision measures
Dust Supression 5 KL and 12 KL Mobile tanker 2.0
Dust Supression To meet the Dust extraction 13.0
standard norms system
Dust Supression 2-21 Ipm Sprinkler 120

Give details of fuel gas sampling : Provided as per CPCB guidelines

arrangments

Give the details of laboratory facilities : NABL accredited lab
available for analysis of emission

Is there sufficient space available for : Yes

installing air pollution control equipment

Details of Air Pollution control system. Give detailed specification (Collectors,
precipitators, scrubbers etc.)

Air pollution control system | Status Detail specification

name

Dust Collector Proposed 3 X 145 MT Capacity Day
Bin

Dust Collector Proposed 13 Nos of Bag Filters

Dust Collector Proposed 2 X 250 MT capacity Silo

Dust Collector Proposed 1 X 75 MT capacity Day
Bin

State the total quantity of air handled by : 30345/1/Install

ventilation equipment. Specify size & No. of
equipments installed or to be installed

Give the following details

(a) Total investment in the factory and the : 58.00, 2025
year of investment

(b) The annual maintenance cost of . 6.00
Pollution Control plant if any

(c) Further expenditure and the year of :0.00, 2026

expenditure

----This is computer generated application ----
http://odocmms.nic.in/ - (OSPCB)
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MSP METALICS LTD
BRICKS PLANT
Raw Material Consumption Register
FLY ASH
MONTH- JUL 2025 TO 26TH JAN 2026
I\D/[:TN;‘H/ Jul-25 Aug-25 Sep-25 Oct-25 Nov-25 Dec-25 Jan-26
In Kg In Kg In Kg In Kg In Kg In Kg In Kg
1 20,000 16,800
2 18,080 16,960
3 20,960 29,010
4 19,840 17,920
5 - 11,520 49,200 5,600 22,140
6 17,280 16,160 21,280 22,500
7 20,320 17,920 19,040 23,040
8 21,280 16,800 20,160 19,040 20,700
9 20,320 17,920 13,600 16,800 22,140
10 14,720 22,140
11
12 15,680 19,840 20,320 22,320
13 19,840 20,000 20,480 20,000
14 13,120 18,720
15 18,240 20,000 19,040
16 19,040 9,920 15,680 17,920 20,160
17 16,800 20,160




18 12,320 17,760
19 19,360 19,040 20,160
20 17,920 16,480 13,920 20,160
21 20,000 14,560 19,840
22 19,840 12,960 19,040 20,000
23 17,920 19,360 16,560
24 17,760 17,760 19,520 7,200
25 13,920 19,840 15,360 19,360
26 14,720 18,880 19,200 23,320
27 11,040 22,140
28 20,480
29 18,880 19,980
30 22,180
31 18,360

Total 1,68,480 2,51,520 3,64,880 1,68,000 1,13,920 | 2,66,230 3,42,540

In MT 1685 2515 3649 1680 1139 2662 3425
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aay = - CONSENT ORDER 1
= %}: ,\\\\\\&Qt
STATE POLLUTION CONTROL BOARD, ODISHA
[DEPT. OF FOREST ENVIRONMENT & CLIMATE CHANGE, GOVT. OF ODISHA]
A/118, Nilakaniha Nagar, Unit-VIll, Bhubaneswar-751012
Phone-0874- 2561909
E-mail: ctol7calegorv@ospcboard.org Website: www.ospcboard.org
CONSENT ORDER
B i . Sgged Pos_f{E»mail
No._ &5/} /IND-1-CON-5973 DI._ 23032035

Sub: Consent for Existing / New operation of the plant under Section 25 of the Water
(Prevention & Control of Pollution) Act, 1974 and under Section 21 of the Air
(Prevention & Control of Pollution) Act, 1981.

Ref: Your online application ID No. 60803560, Dt. 27.02.2025 and submission of online
document on 04.03.2025.

Consent is hereby granted under section 25/26 of Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act,
1981 and rules framed there under to:

Name of the Industry: M/s. Orissa Metaliks Private Limited.

Name of the Occupier & Designation; Mr. Ajit Kumar Singh, Sr. Vice President
Address: _At/PO- Marakuta, Dist - Jharsuguda-7468 202.

This consent order is valid for the period from 01.04.2025 to 31.3.2026.

This consent order is valid for the product quantity, specified outlets, discharge
quantity and quality, specified chimney/stack, emission quantity and quality of
emissions as specified below. This consent is granted subject to the general and special
conditions stipulated therein.

A. Details of Producis Manufactured:

SI.No. | Plant facilities / products Quantity
1. Sponge Iron-DRi Kiln (LI HLIV,V,VLVII & VIIl) |8x100 TPD
2. Captive Power Plant (CPP) 24 MW (8 MW WHRB + 16 MW
AFBC)
o Induction Furnace 2x30 Ton/Heat
4, Sinter Plant (30m?2) 4,60,000 TPA
5. |Pellet Plant 6,00,000 TPA
6. Producer Gas Plant 2 x 4000 Nm3/Hr
7. Coal Washery 7.0 LTPA (through put)
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i‘-‘gg CONSENT ORDER 3

2 Stack oh‘oched to ESP of 77 1 36,000 PM [SO2 NOx| Hg

AFBC Boiler
50 (600 450 |0.03

Stack attached to Bag =

8k filter of Induction Furnaces & 45180 100
Stack altached to

4 . .
Sintering plant
Multi cyclone of sintering 50 240,000 100
process
Bag filter at flux area 50 2,110,000 100
ng filter at sinter 30 1.20.000 100
discharge end

5 Stack attached to Pellet
plant
ESP connected to Rotary 50 4,40,000 100
drum
Bag hl!_gr at cgol 20 24.000 100
pulverizing unit
Multi cyclone connected 100
to PH-1 and PH-2 of 52 2x1,80,000
Traveling Grate

D. Disposal of solid wasle permitied in the following manner:
Sl Type of Solid | Quantity | Quantity to | Quantity to | Quantity | Description of disposal
No. waste generated| bereused | bereused |disposed site.
on sife oft site off

1. |Dolochar & 560 —~ - 560 TPD|To be dumped at
dust from APC TPD designated dump site
devices inside premises.

. [

2 Fly ash and | 55,296 TPA - - To be disposed as per
bottom ash ol the provisions of Fly Ash
CPP Notification, 31 Dec,

2021.

[3. |Slag from 27,000 27,000 |To be used for Road
Induction TPA TPA  |[construction / Land
furanes leveling. Paver Block

Making after recovering
metal from Slag

4. |Dust from APC — - To be completely reused
devices of in the Pellet Making.
Pellet Plant

5. |Dust [rom APC - - - To be completely reused
devices of in the Sinter Making.
Sinter Plant
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18. The utilization of treated etfluent on laclory's own land, if any, should be completed and there should be no
possibility of the effluent gaining access info any drainage channel or other water courses either directly or by
overflow,

19.  The e’fluent disposal on land. if any, should be done without creating any nuisance 1o the suroundings or
inundation of the lands at any lime.

20. It at ony time the disposal of lrealed elfluent on land becomes incomplete or unsatisfaciory or create any
problem or becomes a malter of dispute, the industry must adopt altemate satisfactory treatment and
disposal rmaeasures

21.  The sludge generaled from treatment units shall be dried in sludge drying beds and the drained liquid shall be
taken to equalization tank of treatment plant.

22.  The effivent freatment units and disposal measures shall become operative at the time of commencement of
proguction

23. The applicant shall provide port hotes for sampling the emissions and access platform for carrying out stack
sampling and provide electrical oullet points and other amangements for chimneys/stacks and other sources
ol emissions so as to collec! samples of emission by the Board or the applicant at any time in accordonce with
the provision of the Act or Rules made therein.

24. The applicant sholl provide all facilities and render required assistance to the Board staff for collection of
samples / stack monitoring / inspection.

25. The applicant shall not chenge or alter either the quality or quantity or rate of emission or install, replace or
alter the air poliution control equipment or chonge the raw material or manufacturing process resulting in any
change in quality and/or quantity ot emissions. without the previous written permission of the Board.

26.  No control equipments or chimney shall be altered or replaced or as the case may be erected or re-erected
excep! with the previous approval of the Board.

27.  The liquid effluent arising oul of the operation of the air pollution control equipment shall be trealed in the
manner 1o the meet the prescribed standards by the Board in accordonce with the provisions of Water
{Prevention and Confrol of Pollution) Act, 1974 {as amended).

28. The slock and ombient moniloring system installed by the applicant shall be opened for inspection to this
Board al ony time,

29. There sholl net be any fugitive or episodal discharge from the premises.

30. In cose of such episodal discharge/emissions the industry shail take immediate action to bring down the
emission wilhin Ihe limits prescribed by the Board in conditions/stop the operation of the plant. Report of such
accidenlol discharge /emission shall be brought to the notice of the Board within 24 hours of occumence.

31.  The applican! shall keep the premises of the industrial plant and aoir pollution confrol equipments clean and
moke oll hoods. pipes, valves, stacks/chimneys leak proof. The air pollution control equipments, location,
inspeclion chambers, sampling port holes shall be made easily accessible at all times.

32.  Any upsel conaition in ony ol the plant/plants of the factory which is likely to result in increased effluent
discharge/cmission of air poliutants and / or result in violation of 1he standards mentioned above shall be
reported lo the Headquarters and Regional Office of the Board by fax / speed post within 24 hours of its
QCccurrence

33.  The industry has fo ensure that minimum three varieties of indigenous species of frees are planied ai the
density of not less than 1000 Irces per acre. The trees may be planted along boundaries of the industries or
industrial premises. This plonialion is stipulated over ond above the bulk plantation of frees in that area.

34.  The solid woste such os sweeping, wastoge packages, empty containers residues, sludge including that from
air peliufion control equipmenis collected within the premises of the industrial plonts shall be disposed off
scientifically lo the satistaclion of the Boaord, so as no to cause fugitive emission. dust problems through
leaching cic.. ol any kind.

35. Al solid wastes arising in the premises shall be properly classified ond disposed off to the satistaction of the
Board tyy:

i) Land fil n case of inerl material, care being taken to ensure that the material does not give rise to
lcachate which may percolate inlo ground water or camried away with storm run-off.

ii) Conlrolied incineration, wherever possible in case of combustible organic material.
iii] Compesling. in case of bio-degradable material.

36.  Any toxic malerial shall be deloxicated if possible, otherwise be sealed in steel drums and buried in protecied
areas alter oblaining opproval of this Board in writing. The detoxication or sealing and burying shall be canied
out in the presence of Board's authorized persons only. Letter of authorization shalt be obtained for handling
and disposal of hazardous wasles.

37. i due lo any lechnological improvement or otherwise this Board is of opinion that all or any of the conditions
referred ta above requires varialion (including the change of any control equipment either in whole or in part)
this Boord shall afler giving the applicant an opporiunity of being heard, vary all or any of such condition and
thereupon he applicant shall be bound to comply with the conditions so varied.
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6. The industiy shall engage dedicated qualified manpower to ensure conlinuous ond effective operation
of online slack / Ambient Air Quality / Effluent monitoring stations for maintenance of database, real
time data fransfer to SPCB server, data analysis and co-ordination with concerned personnel of process
units for taking corrective measures in case of non-compliances and to respond to the instructions of
SPCB in this matter.

7. Al employees of the indusiry including officers, staff, workers, contract workers involved in
operation/maintenance/ supervision of process areq, pollution control areas, raw material and waste
handling areas shall undergo short term training at least twice in a year in the field of pollution control
and environmen! protection to create awareness and develop green skill. The report on the activities
along with details and photographs shall be submitted 1o the Board on annual basis by end of June for
previous tinancial year.

8. 18O auditing reports of the industry in the field of environment shall be submitted to the Board every
year on annual basis.

9. The environmental cell shall be established and upgraded effectively to guide. monitor the poliution
control and environmental protection activities inside the industries on day-to-day basis to ensure that
the conditions siipuicied in the consent o establish/operate order of the SPCB and conditions imposed
in EC and provisions of various environmental acts and rules are complied with and the report returns,
compliances are submitted to the Board in due fime.

10. Adequate numbers of scientific / technical persons having qualification in environmental engineering/
environmental science from recognized institution/ university must be engaged or appointed along
with other interdisciplinary quolified persons to effectively implement and monitor different areas of
environment management and regulatory complionces including air pollution control, water pollution
control, online monitoring, real fime data fransmission, management of solid waste, hazardous waste, E-
waste, plastic waste etc. The Head of the environmental cell should be a senior level official, who will
directly report to the plant head to ensure that environmental management is performed effectively to
ensure compliance 1o the environmental norms on priority basis.

11. Energy consumption data of different pollution control devices like ESP/ Bag filter/ Scrubber/ Cyclone/
Gas cleaning plant/ Fume freatment plant/ ETP/STP/Flow meters (treated effluent recycling) shall be
collected online on real time centralized platform/ dashboard with data storage facility and generate
tamperpraof monthly / periodic reports, which shall be analysed by Energy Auditor, cerified by Bureau
of Energy Efficiency and accordingly the Energy Management / preventive maintenance of Pollution
Control equipment shall be odopted. The energy management of process and pollution control
devices shall be pracliced to record the progressive ochievements to minimize energy consumption in
order to reduce greenhouse gas emission.

12. The post EIA monitoring schedule should be strictly followed for different parameters around the plant
for the unils is covered under LiA notification. The industry shall also conduct noise level study in the
core zone and bulfer zone of ihe industry and submit 6 monthly report to the Board.

F. SPECIAL CONDITIONS:
AIR POLLUTION CONITROL

1. All the air pollution control devices like ESPs / Bag filters/ Multi Cyclone installed at
various process units shall be maintained, operated efficiently and continuously so
that particulate matter emission from the stack shall meet the prescribed standard
of the Board as indicaled in 'Table-C'. The industry shall ensure continuous and
effective operation of all the APC devices through preventive maintenance.

2. The unit shall provide swiveling hoods for fume extraction from induction furnaces
and provide cyclone with bag filter for treatment of flue gas, so that particulate
matter emission in the stack attached to induction furnaces shall not exceed 100
mg/Nm-.

3. All the potenlial fugitive dust generating areas of all the process units shall be
covered with the adequale suction points. The collected dust shall be treated in
the Mulli cyclone, Bag fillers & ESP.

4. There shall be no leakage of flue gas through the emergency caps, slip rings or any
other process areas of DRI kilns except during exigencies.
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21.The unit shall provide heat exchanger before the bag fiter attached to Hearth Layer

22.

23.

24,

25.

26.

27.

28.

29.

30.

31.

32.

33.

Separalion Building of Pellet Flant to avoid any damage of bag fiter by high
temperature.

The industry shall strictly follow the guidelines of CPCB dated July, 2018 for Online
Continuous Effluent Monitoring Systems (OCEMS) and Guidelines for continuous
Emission Monitoring Systems did. August, 2018 for PM and other gaseous pollutants.

The industry shall ensure tompered proof real time transmission of online monitoring
data to the server of CPCB and SPCB and maintain the health of the analyzers and
data connectivity through valid AMC.

Dust suppression facilities by provision of adequate water sprinkling shall be made at
the active dumping area and roads to prevent dust nuisance in the area.

The indusiry shall comply with all the stipulations contained in the Gazette
Nofification of Govt. of India vide No. 155, ditd. 31.03.2012 (copy enclosed). For
emission standard, the details of ‘Table-C' of this order is applicable.

Accumulation of dust and other solid waste in the work zone and non-dumping
areas inside the factory premises shall be avoided. The work zone shall be properly
cleaned either manually or mechanically every day and the dust so collected shall
be disposed off in the designated dump site.

The approach roads and all the internal roads shall be fully concreted /
blacktopped. All the roads shall be cleaned periodically to avoid accumulation of
dust. Adequate sprinkling facility, preferably by fixed water sprinklers shall be
provided alongside all the internal roads to prevent generation of fugitive dust
during vehicular movement.

The unit shall comply 1o the provisions of revised fly ash Notification No.
SO.5481(E},di. 31.12.2021 of MOEF & CC, Govt. of India.

The unit shall gel the performance evaluation study of all major air pollution control
devices especially in Blast Furnace, Steel Melting/Making Shop, Pellet Plant, Sinter
Plant, Coke Ovens, DRI section preferably by M/s MECON, a public sector enterprise
or nationally reputed engineering consulting agencies who has technical expertise
in steel sector and submit report to the Board.

The digital display board installed at the main gate shall be of minimum size of 6ft x
4ft as stipulated by CPCB with provision of display of real time data online analysers
(CEMS, CAAQMS & CEQMS), so that the public can visualize the actual emission and
the values of parameters displayed at the gate. Outdoor LED video screens should
be preferred for digital display of environmental parameters, CTO and authorization
conditions and awareness clippings on environment at the main gote, colony area
and process areaq.

Online analysers for measuring flow, temperature and velocity of flue gas shall be
installed at the stacks and integrated with online CEMS data.

Online CO / Ammonia/ Chlorine and such other gas monitoring system shall be
installed in every process area where such toxic gas are expected to be generated
and in the plan! premises along with alarm system to avoid accidental hazards due
to gas leakage.

Green bell shall be properly designed and developed with plantation of suitable
local species and species prescribed by CPCB.
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12. Dumping of solid waoste shall be made at designated locations in a systematic
manner willhh proper engineering applications by providing proper slope, angle,
berms, height, toe wall, retaining wall and road network. The active dumping area
shall be kep! al minimum. The exhausted dump area shall be technically reclaimed
by sprecding a layer of soil with proper compaction and consolidation. Biological
reclamation of the same shall be made by planting saplings of appropriate species.
Adequate provision for watering of plants and protection of trees shall be made.

13. The industry shall have acdeguate space at point of time for waste disposal at least
for a period of one year. Before using any new patch of land / site for solid waste
dumping, the industry shall obtain prior consent to establish of the Board.

14. Consent to operate is subject to availability of all other statutory clearances
required under relevan! Acts / Rules and fulfillment of required procedural
formalities.

G. ADDITIONAL CONDITIONS:

1. The unit shall replace the bag fiters of the coal circuit, stock house, cooler
discharge and PSB of Kiln V-VIIl within 03 months.

2. The unit shall install adequate capacity of bag filter at the stock house of Sinter
Plant fo arres! the fugilive emission generated during unloading of the materials
by 31.05.2025.

3. The unit shall install adequate numbers of dry fog system at the ground hopper of
coal and ron circuit for proper dust suppression by 30.04.2025.

4. The unit shall insiall adequate numbers of fixed rain gun type water sprinklers at
the stockyard of DRI section, pellet plant area, product handling area of sinter
plant for effective dust suppression within 02 months.

5. The indusiry shall provide pneumatic dust handling system at the bag filter
instalied at Al BC section within 03 months.

6. Conslruclion and concreting of remaining portion of internal shall be completed
within 06 monins.

7. Retaining wall shall be censtructed around the open stockyards in order to avoid
scallering of malterials over the road by 30.04.2025.

8. The unit shall complete installation of clarifier / tube settler in the SRTS and all the
interncl drains shall be connected to the SRTS before monsoon.

9. The indusiry shaill install a STP for the bachelor hostel constructed within the plant
premiscs wilhin 06 monlhs.

10. The unil shall abide by the fuel policy of the State of Odisha.
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General Standards for discharge of environment pollutants

PART-A:EFFLUENTS
Si.No. Pa_ramelers B [ Standards
Inland surface Public Land for Marine Costal Areas
sewers irrigation
(a) (b) (©) (d)
1. Colour & odour Colourless/Odou | -—-- See 6 of See 6 of Annex-1
rless as far as Annex-1
practible
2. Suspended Solids (mgfi) 100 600 200 For process
wastewater — 100
b. For cooling water
effluent 10% above
total suspended matter
| of influent.
| _
3. Particular size of SS | Shall pass 850 |- e
| ;
5. pH value | 5.5109.0 55t09.0 5510 9.0 5.5t09.0
6. Temperature Shall not exceed |-—-— — Shall not exceed 5°C
|5°C above the above the receiving water
receiving water temperature
‘ temperature
[ Oil & Gicase mg/l max 10 20 10 20
8. Tolal residual chlorine_ 1.0 — — 1.0
9. Ammonic_amrégen (as 50 50 e 50
N) mg/l max \
10. Total Kajiidahl mtrogen | 100 . S 100
(as NH.) mg/1 max '
1. Free ammonia (as NHj) ! 50 -— e 50
mg/1 max |
12, Biochemical Oxygen | 30 350 100 100
Demand (5 days at
(20°C) mg/1 max. |
13. Chemical Oxygen . 250 - —eeeee 250
Demand, ing/t max ‘
14, Arsenic (a5 As) mg/l | 0.2 0.2 0.2 0.2
max ‘
15. Mercury (as Hg) mg/1 | 001 0.01 —— 0.001
max [
16. 01 1.0 R 20

Lead {as nb) mg/1 max
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PAR1-B: NATIONAL AMBIENT AIR QUALITY STANDARDS

aay
4

Sl. | Pollutants

No.

Q@

1. Sulphur Dioxide (56
pg/m?

2. | Nitrogen Dioxide
(NO2), pg/m?

3. Particulare Matter (siz¢
less than 10pm) o
PM;..p.g/nﬁ -

4. Particulate Matter (x1/.
less than 2.5um) or
PMas pg/m?

5. Ozone (O3) pg/m*

|

6. Lead (Pb) pg/m®

7. Carbon Monoxide
(CO) mg/m’

8. Ammonia (NH)
pg/m?

9. | Benzene (C¢Ho) po/m?

10. | Benzo (a) Pyrenc
(BaP)-Particulare pluise
only, ng/m?

11. | Arsenic (As), ng/uv’

12. | Nickel (Ni),ng/m>

*k

Time \\"cighcd_

Concentrate of Ambient Air

Average ' Industrial Ecologically Methods of Measurement
‘ Residential, Sensitive Area
‘ Rural and other | (notified by
Area Central
l Government)
0) (4 (5) (©6)
\nnual | 50 20 -Improved west and Gaeke
24 Hours *#* 30 | 80 - Ultraviolet fluorescence
Annual 7 [ 40 | 30 - Modified Jacob & Hochheiser
( Na-Arsenite)
24 Tlours ** | 80 80 - Chemiluminescence
\nnuwl - 160 60 -Gravimetric
- TOEM
24 Tours 100 100 - Beta Attenuation
- Amnnad 40 40 -Gravimetric
- TOEM
24 Honrs ## 60 60 - Beta Attenuation
8 Hours # 100 100 - UV Photometric
- Chemiluminescence
I Hows #* 180 180 - Chemical Method
\nnual ¢ 0.50 0.50 -AAS/ICP method after
sampling on EMP 2000 ot
24 Tours ** 1.0 1.0 equivalent filter paper.
' - ED-XRF using Teflon filter
8 Hours = 02 02 - Non Dispersive Infra Red
| (NDIR)
1 Howrs o4 04 Spectroscopy
T Annal | 100 o 100 -Chemiluminescence
! - Indophenol Blue Method
21 e 400 400
| Annul - 05 05 -Gas Chromatography based
continuous analyzer
- Adsorption and Desorption
| followed by GC analysis
\nnual’ 0l 01 -Solvent extraction followed by
' HPLC/GC analysis
Annu e ‘ 06 06 -AAS/ICP method after
| sampling on EPM 2000 or
- |. 3 equivalent filter paper
Vil | 20 20 -AAS/ICP method after
sampling on EPM 2000 or

equivalent filter paper

week 20 Bourdy ar nntfornm intervals.

*ok

Annual anthmens mean of muumum 104 measurements in a year at a particular site taken twice a

24 howdy or U8 houdy or 01 hourly monitored values, as applicable, shall be complied with 98% of

the neae i vear. 2%% of the time, they may exceed the limits but not on two consecutive days of
monitortng,
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". 5075] = foaeeft, grpaTe, femwa< 31, 2021/419 10, 1943
No. 5075] NEW DELHI, FRIDAY, DECEMBER 31, 2021/PAUSHA 10, 1943

TN, I A FAqaTg qREadT JoAaq

I LT
T faeett, 31 femwaw, 2021

AT 5481(H).—Fea T TLHL 7 AT TLHL o TR TATEL ST qF HATAT il ST

. FAT. 763 () aE 14 Frawa<, 1999 FRT wFaT AT ofdTze sremia a9 feo=a == & i+ =1

frertes & fafafdse =ama & fiaw <1 & At & forg Susms: Mgt & Icaaq & Tiaated & & o
A o= At arEft F {9 i gt et § w -0 F SYEET #9856 o9 & o

IBESRSIR R EuES

3T, TEUEAT AT Frgia (T F e 9, UET F7 wEar A7 orRdrEe ardra g
o |99 T WTe-1@ FT 100 Fiaerd SUINT HEET Fd gU i FATS-E Taed YOl
TETOEAr & o qated Afeg=aT #i7 3T AT THERRT &1  FwIiead T g, Haid aean 1

HIS[ET ST T qeTeAT oh;
ST TEOTRAT AT (HETT & SET T T a0 i R o s 6t srasasar g;

@, Rt & g T qur Rt w1 F 84 ¥ e enatia Icarel 9T wae At
TATARIAT % TART T AT Fileh ITSTS, (WGl il FL(erd e il AaeTHhal &

7703 G1/2021 1)
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Y, F=F I, 9% UG FATe AEG< 6 Lol JA, Te@r hil LT F7 I FA, AqHIEd
TS = et FT 9, @i el ® T § W § Mg S qmtEt § 93 & ST F w7 H
T ITINT T FETAT 5T IUSTS [HET ST TTHIAh HATEAT Hl T FIA 0l AFLTHAT &;

SIY, TATAXT FT LT HIAT TAT HFAT AT oReT2e remied arq @R 99+ & ga w=rs
T 3 T g e 1 ST FEAT AT g

ST, SFT ATSG=AT § ST W@ 9758 FHT TAN 64T 74T § 396 Fwrger A1 onEmEe sramha aq
e 5941 | g FTe-1r 3T TieH-T M1 AT 2

SIY, FET ALHRIT TGUOEAT ST HEid & ST 9%, TAEoia Jias & Jorret afgd @ &
ITART F o7 T =ATTh Z =T AT AT 8

qq: T (Feev) Faw, 1986 F fFaw (5) F 3u-fAww (3) F @ (F) F Avy ufsd qaAa
(FTeqoT) AT, 1986 (1986 FT 29) F &T 3 F IT-4RT (1) 3T IT-4RT (2) F & (v) TRT I
AITRIT T TINT FHId g, AT TLHTE 6 TATAT T a HATAT o0l SATELAAT ST H1.3. 763 () ae 14
AT, 1999 ERT 9RA & TSI, AT 90 |1, @< 3, 3T G (i) H THRIAT FT ATERAT FLd g,
FAAT A7 foraTEe e ara faegd 9= g7 T % SUFNT & "ae § YT STre=ar S arn.F.[. 285
(1) AT 22 319er, 2021 GTT AT o TSI, AATLTT, AWT-2, 977 3, IT 41T (i) § TeRriora v 72 off
S 39 a9t satrat & e sa9 J91fad gMT 98T g 839 arig ¥, SEdr 3Fq IeT Sqadl it
AT TSI H FqATATE QAT ST Hl ITAG FIT &1 T2 T, F15 A1 F AGq= § 039 AT 2 AT
ArHT foh I

3T IFT ITET ATTHAAT 6 HIg § IHA HATIAT 1T T TATEA 21 AT THT A <hd1 & 910
AT ST FATAT T Fa 1T TLH FET T80F &9 F f5=e w2 o g

qq: gL (Her) A, 1986 F fAarw (5) F Su-Raw (3) & @ () F AT ufsd aAiawor
(sivermr) sfarferam, 1986 (1986 T 29) I &7 3 H ST-9TT (1) T ST-4TT (2) F @< (v) FT Taed
ATl T TART Fd gU ST ATEAAT FI3. 763 () ara 14 Fawaw, 1999 & 39 arar & fam
STerhTa Fd g Sivg, UH STTEHAOT | T3 36T AT § AT T 1 AT (64T TAT &, dexid TR wAAT T
foraTEe sema arT R S99 ¥ @ F IR F g9y § Aefertad st ST #7dt g, S =
STTERLAAT o WRTeI sl (e & Yged g, sTaiq
. FAE-UE MR ieA-TE FT Aqe™ w2 ¥g a7 Re @4+ (S F Saara.-
(1) & HIAT AT foATee sremhd arq @R 999 (B Fited /3T 98-3ca1ad &g ATHT § a7
FT) FT T gratasE SearT geit & a8 o g gioma T (FATe-0d # Y Jien-31@) #7397 977 (2) |
& 0 aTR-srgEe a3 & 100 Tiaerd ST AT v
(2)  FrFET T fomATse sranfa AT e @ 7 o T w1 SUART Fad HEtered ari-sEe
TS % for T STusT, stai:-

(i) TS @ 9T AETRA ST AT 22 Al 21ed, Fea? diHe ofie, arzy, e, I9e #7
IEIGEILP

(i) = fAfRwirn, Er-fe
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[T H—=ve 3(ii)] TEA T TSI © STHTLTIOT 3
(i) =% MU T FrE-AET & Ao w1 F8, @ &Y [er-atdme srarfa Farr
T,
(iv)  ater =7 fAoT;

(v) o=t &= i aeT;

(vi) @FT FE F REd gu e & 93T,

(vii) e ar ofig—ag T J=7 #1 At

(viii) T ILTEA0T F e u¥ R a7 Fi;

(ix) @& et & qeaT e §X=ara 1 [t

(X) o7 ZeTf T T & T,

(xi)  FHF-TAT 9T AT T o qTR-s e SRS o fer)

(3)  eremer, Fxig YW AIE FIE (AT it remerar § uE AMH{q Afed AT STOIAT SreH
TTEX, AT ST qAaTg TREdd §AAT (TRASUERHET), FBEa @5, @ 951e™, fgar
HATAT, G5 TARH AT TSTHART HATAT, FIT ST T Frer FranT, a2 Fia qeme a0
T HiHe TF wad G IRuE F ST w7 qEedi 6 € 9 F aqree A o, S
TATSA T o STINT o AT-SAEA AT-ah1 0l ST HeAT, IThT THIEAT T SATLET FLAT AT
SRR fETEl T Turemsy & YTeq el & g 9% 3U-97 (2) § FAfedAad U -
T T GAT § AT FRT AT TT FI-TEET AT AT FHeAr A7 FweT J-adis & =91 o
T AT ITH FIMET FIAT gl T AT TH IS 6 [0 Ut gl T2 aHtd T yguor F=err
e AT yguwr e afwfa, a0 GRE 97 &7 @E F T=ew of HET # ahdl gl o7
afafa FEer & e T, 9=iEwy, a9 3 Saary aRadd #Ardd U G- g TAse
TERTIAT FHITTL

(4)  AF T 1 ordaTEe sremia arT @R 997 39 a9 & W giod a9 (FTE -0 T died-
@) FT 100 TITT STANT A g Ieadardt g, o, et off feafa #, Gt ad & e &1
STANT 80 FiTerd & == Al T i AT &, 39 arT f&=d 997 &7 o9 a9 &t st § 100
TTTerd SEd T o ST AT AL TTT FLAT g
T, T AT T Tl 9% F forw AR i a9 % =96 0 uH g Ee /91, g T A STANT
60-80 Sfrerd o = ZrAT &, UF a9 * forw i UH G4, Tl 1@ T ITART 60 TiFerd ¥ w9 g,
I F9 % o0 92T ST 9ar 8, 3T TG F ITANT 6l Tiqerdadr H T0ET & TI6 & o a9

2021-2022 ¥ I &t STqerd THTAT &l A= &F T TR 6 ATHTL 479 | T@T STTUAT:

T f@EE "@9Ar % | 100 Wiaerd SArar Sred | 100 Staerd STAar ITed w6

ITANT i wieraar FIA o (o1 o qaTed 9% | forw [ st =
>80 wfaera 3T 37
60-80 faere 4 7 37

<60 ytaera 599 397
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()

(6)

(7)

(8)

e, aT7 faeE §9 % forw 80 widerd =aaw IUANT Siaeraar, wHer: 60-80 iderd i <60
STrerd T ITATRQAT f AV F TEq A aTed qTq [6=[d G941 & (7T TIH SATATAT 9% & Tgef a9
¥ Ig &M aUT 9 AN Agl gl

T, ATATAT = o Siad au | grorg 20 TTqerd T il el 9% H AT of AT ST St
STANT 3T SATATAT 9o o ST GIoTd T o T WA AT a1 § [T ST

VAT HoT TG AT ARMT T, et 26 ATSE=AT F T & T WS o3 13T 8, F7
AT e w9 () g = Gt & Fw0E =7 F T § qmEr s, G SREf o A e

Ate=AT % TeTer AT At & 77 aut F faw @ avg SUIRT # o ST i 7 39 fAfee
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three hundred kilometres from the coal or lignite based thermal power plants;

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
New Delhi, the 31st December, 2021

S.0. 5481(E).—Whereas by notification of the Government of India in the erstwhile Ministry of
Environment and Forests vide S.0.763 (E), dated the 14™ September, 1999, as amended from time to time, the Central
Government, issued directions for restricting the excavation of top soil for manufacturing of bricks and promoting the
utilisation of fly ash in the manufacturing of building materials and in construction activity within a specified radius of

And whereas, to implement the aforesaid notification more effectively based on the polluter pays principle
(PPP) thereby ensuring 100 per cent utilisation of fly ash by the coal or lignite based thermal power plants and for the
sustainability of the fly ash management system, the Central Government reviewed the existing notification; and
whereas environmental compensation needs to be introduced based on the polluter pays principle;


mailto:moefcc-coalash@gov.in
mailto:moefcc-coalash@gov.in
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And whereas, there is a need to conserve top soil by promoting manufacture and mandating use of ash based
products and building materials in the construction sector;

And whereas, there is a need to conserve top soil and natural resources by promoting utilisation of ash in
road laying, road and flyover embankments, shoreline protection measures, low lying areas of approved projects,
backfilling of mines, as an alternative for filling of earthen materials;

And whereas, it is necessary to protect the environment and prevent the dumping and disposal of fly ash
discharged from coal or lignite based thermal power plants on land;

And whereas, in the said notification the phrase 'ash’, has been used which includes both fly ash as well as
bottom ash generated from the Coal or Lignite based thermal power plants;

And whereas, the Central Government intends to bring out a comprehensive framework for ash utilisation
including system of environmental compensation based on polluter pays principle;

And whereas, a draft notification on ash utilisation by coal or lignite thermal power plants in supersession of
the notification of the Government of India, Ministry of Environment and Forests published in the Gazette of India,
Extra Ordinary part 11, section 3, sub-section (i) vide S.0.763 (E), dated the 14™ September, 1999, by notification in
exercise of the powers conferred under sub-section (1) and clause (v) of sub-section (2) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the Environment
(Protection) Rules, 1986, was published in the Gazette of India, Extraordinary, Part Il, section 3, sub-section (i), vide
G.S.R. 285(E), dated the 22nd April, 2021 inviting objections and suggestions from all persons likely to be affected
thereby before the expiry of sixty days from the date on which copies of the Gazette containing the said draft
provisions were made available to the public;

And, whereas all the objections and suggestions received from all persons likely to be affected thereby in
respect of the said draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of section
3 of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the
Environment (Protection) Rules, 1986, and in supersession of the Notification S.0.763 (E), dated the 14™ September,
1999 except as respect things done or omitted to be done before such supersession, the Central Government hereby
issues the following notification on ash utilisation from coal or lignite thermal power plants which shall come into
force on the date of the publication of this notification, namely:-

A. Responsibilities of thermal power plants to dispose fly ash and bottom ash.—

(1) Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall be
primarily responsible to ensure 100 per cent utilisation of ash (fly ash, and bottom ash) generated by it in an
eco-friendly manner as given in sub-paragraph (2);

(2) The ash generated from coal or lignite based thermal power plants shall be utilised only for the following
eco-friendly purposes, namely:-

(i)  Flyash based products viz. bricks, blocks, tiles, fibre cement sheets, pipes, boards, panels;
(i)  Cement manufacturing, ready mix concrete;
(iii)  Construction of road and fly over embankment, Ash and Geo-polymer based construction material;
(iv) Construction of dam;
(v)  Filling up of low lying area;
(vi) Filling of mine voids;
(vii) Manufacturing of sintered or cold bonded ash aggregate;
(viii) Agriculture in a controlled manner based on soil testing;

(ix) Construction of shoreline protection structures in coastal districts;
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(4)
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Export of ash to other countries;

Any other eco-friendly purpose as notified from time to time.

A committee shall be constituted under the chairmanship of Chairman, Central Pollution Control Board
(CPCB) and having representatives from Ministry of Environment, Forest and Climate Change (MoEFCC),
Ministry of Power, Ministry of Mines, Ministry of Coal, Ministry of Road Transport and Highways,
Department of Agricultural Research and Education, Institute of Road Congress, National Council for
Cement and Building Materials, to examine and review and recommend the eco-friendly ways of utilisation
of ash and make inclusion or exclusion or modification in the list of such ways as mentioned in Sub-
paragraph (2) based on technological developments and requests received from stakeholders. The committee
may invite State Pollution Control Board or Pollution Control Committee, operators of thermal power plants
and mines, cement plants and other stakeholders as and when required for this purpose. Based on the
recommendations of the Committee, Ministry of Environment, Forest and Climate Change (MoEFCC) may
publish such eco-friendly purpose.

Every coal or lignite based thermal power plant shall be responsible to utilise 100 per cent ash (fly ash and
bottom ash) generated during that year, however, in no case shall utilisation fall below 80 per cent in any
year, and the thermal power plant shall achieve average ash utilisation of 100 per cent in a three years cycle:

Provided that the three years cycle applicable for the first time is extendable by one year for the
thermal power plants where ash utilisation is in the range of 60-80 per cent, and two years where ash
utilisation is below 60 per cent and for the purpose of calculation of percentage of ash utilisation, the
percentage quantity of utilisation in the year 2021- 2022 shall be taken into account as per the table below:

315

Utilisation percentages of thermal
power plants

First compliance Cycle to
meet 100 per cent utilisation

Second compliance  cycle
onwards, to meet 100 per cent
utilisation

>80 per cent

3 years

3 years

60-80 per cent

4 years

3 years

<60 per cent

5 years

3 years

Provided further that the minimum utilisation percentage of 80 per cent shall not be applicable to the
first year and first two years of the first compliance cycle for the thermal power plants under the utilisation
category of 60-80 per cent and <60 per cent, respectively.

Provided also that 20per cent of ash generated in the final year of compliance cycle may be carried
forward to the next cycle which shall be utilised in the next three years cycle along with the ash generated
during that cycle.

The unutilised accumulated ash i.e. legacy ash, which is stored before the publication of this
notification, shall be utilised progressively by the thermal power plants in such a manner that the utilization
of legacy ash shall be completed fully within ten years from the date of publication of this notification and
this will be over and above the utilisation targets prescribed for ash generation through current operations of
that particular year:

Provided that the minimum quantity of legacy ash in percentages as mentioned below shall be
utilised during the corresponding year and the minimum quantity of legacy ash is to be calculated based on
the annual ash generation as per installed capacity of thermal power plant.

Year from date of publication 1 2m 310"

Utilisation of legacy ash (in percentage|At least 20 per cent  [At least 35 per cent |At least 50 per cent

of Annual ash)
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Provided further that the legacy ash utilisation shall not be required where ash pond or dyke has
stabilised and the reclamation has taken place with greenbelt or plantation and the concerned State Pollution
Control Board shall certify in this regard. Stabilisation and reclamation of an ash pond or dyke including
certification by the Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC) shall be carried out within a year from the date of publication of this
notification. The ash remaining in all other ash ponds or dykes shall be utilised in progressive manner as per
the above mentioned timelines.

Note: The obligations under sub-paragraph (4) and (5) above for achieving the ash utilisation targets shall be
applicable from 1% April, 2022.

(6) Any new as well as operational thermal power plant may be permitted an emergency or temporary ash pond
with an area of 0.1 hectare per Mega Watt (MW). Technical specifications of ash ponds or dykes shall be as
per the guidelines of Central Pollution Control Board (CPCB) made in consultation with Central Electricity
Authority (CEA) and these guidelines shall also lay down a procedure for annual certification of the ash pond
or dyke on its safety, environmental pollution, available volume, mode of disposal, water consumption or
conservation in disposal, ash water recycling and greenbelt, etc., and shall be put in place within three
months from the date of publication of this notification.

(7) Every coal or lignite based thermal power plant shall ensure that loading, unloading, transport, storage and
disposal of ash is done in an environmentally sound manner and that all precautions to prevent air and water
pollution are taken and status in this regard shall be reported to the concerned State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC) in Annexure attached to this notification.

(8) Every coal or lignite based thermal power plant shall install dedicated silos for storage of dry fly ash silos for
at least sixteen hours of ash based on installed capacity and it shall be reported upon to the concerned State
Pollution Control Board (SPCB) or Pollution Control Committee (PCC) in the Annexure and shall be
inspected by Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or Pollution
Control Committee (PCC) from time to time.

(9) Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall
provide real time data on daily basis of availability of ash with Thermal Power Plant (TPP), by providing link
to Central Pollution Control Board’s web portal or mobile phone App for the benefit of actual user(s).

(10) Statutory obligation of 100 per cent utilisation of ash shall be treated as a change in law, wherever applicable.

B. For the purpose of utilisation of ash, the subsequent sub-paras shall apply.—

(1) All agencies (Government, Semi-government and Private) engaged in construction activities such as road
laying, road and flyover embankments, shoreline protection structures in coastal districts and dams within
300 kms from the lignite or coal based thermal power plants shall mandatorily utilise ash in these activities:

Provided that it is delivered at the project site free of cost and transportation cost is borne by such coal or
lignite based thermal power plants.

Provided further that thermal power plant may charge for ash cost and transportation as per mutually agreed
terms, in case thermal power plant is able to dispose the ash through other means and those agencies makes a
request for it and the provisions of ash free of cost and free transportation shall be applicable, if thermal
power plant serves a notice on the construction agency for the same.

(2) The utilisation of ash in the said activities shall be carried out in accordance with specifications and
guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, Central Building Research
Institute, Roorkee, Central Road Research Institute, Delhi, Central Public Works Department, State Public
Works Departments and other Central and State Government Agencies.
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(3) It shall be obligatory on all mines located within 300 kilometres radius of thermal power plant, to undertake
backfilling of ash in mine voids or mixing of ash with external Overburden dumps, under Extended Producer
Responsibility (EPR). All mine owners or operators (Government, Public and Private Sector) within three
hundred kilometres (by road) from coal or lignite based thermal power plants, shall undertake measures to
mix at least 25 per cent of ash on weight to weight basis of the materials used for external dump of
overburden, backfilling or stowing of mine (running or abandoned as the case may be) as per the guidelines
of the Director General of Mines Safety (DGMS):

Provided that such thermal power stations shall facilitate the availability of required quantity of ash by
delivering ash free of cost and bearing the cost of transportation or cost or transportation arrangement
decided on mutually agreed terms and mixing of ash with overburden in mine voids and dumps shall be
applicable for the overburden generated from the date of publication of this notification and the utilisation of
ash in the said activities shall be carried out in accordance with guidelines laid down by the Central Pollution
Control Board, Director General of Mines Safety and Indian Bureau of Mines.

Explanation.- For the purpose of this sub-paragraph, it is also clarified that the provisions of ash free of cost
and free transportation shall be applicable, if thermal power plants serve a notice on the mine owner for the
same and the mandate of using 25 per cent of ash for mixing with overburden dump and filling up of mine
voids shall not be applicable unless a notice is served on the mine owner by thermal power plant.

(4) (i) All mine owners shall get mine closure plans (progressive and final) to accommodate ash in the mine
voids and the concerned authority shall approve mine plans for disposal of ash in mine voids and mixing of
ash with overburden dumps. The Ministry of Environment, Forest and Climate Change (MoEFCC) has issued
guidelines on 28™ August, 2019 regarding exemption of requirement of Environmental Clearance of thermal
power plants and coal mines along with the guidelines to be followed for such disposal.

(ii) The Ministry in consultation with Central Pollution Control Board (CPCB), Director General of Mine
Safety (DGMS) and Indian Bureau of Mines (IBM) may issue further guidelines time to time to facilitate ash
disposal in mine voids and mixing with overburden dumps and it shall be the responsibility of mine owners
to get the necessary amendments or modifications in the permissions issued by various regulatory authorities
within one year from the date of identification of such mines.

(5) (i) There shall be a committee headed by Chairperson, Central Pollution Control Board (CPCB) with
representatives from Ministry of Environment, Forest and Climate Change, Ministry of Power, Ministry of
Mines, Ministry of Coal, Director General of Mine Safety and Indian Bureau of Mines for identification of
mines for backfilling of mine voids with ash or mixing of ash with overburden dump including examination
of safety, feasibility (not economic feasibility) and aspects of environmental contamination and the
committee shall get updated quarterly reports prepared regarding identified mines (both underground and
opencast) for the stakeholder Ministries or Departments and the committee shall start identifying the suitable
mines immediately after the publication of this notification.

(if) Thermal power plants or mines shall not wait for disposal of ash till the identification is done by the
above mentioned committee, to meet the utilisation targets mandated as above.

(6) Filling of low lying areas with ash shall be carried out with prior permission of the State Pollution Control
Board or Pollution Control Committee for approved projects, and in accordance with guidelines laid down by
Central Pollution Control Board (CPCB) and the State Pollution Control Board or Pollution Control
Committee (PCC) shall publish approved sites, location, area and permitted quantity annually on its website.

(7) Central Pollution Control Board after engaging relevant stakeholders, shall put in place the guidelines within
one year for all types of activities envisaged under this notification including putting in place time bound
online application process for the grant permission by State Pollution Control Boards (SPCBs) or Pollution
Control Committees (PCCs).
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(8) All building construction projects (Central, State and Local authorities, Govt. undertakings, other Govt.
agencies and all private agencies) located within a radius of three hundred kilometres from a coal or lignite
based thermal power plant shall use ash bricks, tiles, sintered ash aggregate or other ash based products,
provided these are made available at prices not higher than the price of alternative products.

(9) Manufacturing of ash based products and use of ash in such products shall be in accordance with
specifications and guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, and
Central Pollution Control Board.

C. Environmental compensation for non-compliance.—

(1) Inthe first two years of a three years cycle, if the coal or lignite based thermal power plant (including captive
or co-generating stations or both) has not achieved at least 80 per cent ash (fly ash and bottom ash)
utilisation, then such non-compliant thermal power plants shall be imposed with an environmental
compensation of Rs. 1000 per ton on unutilised ash during the end of financial year based on the annual
reports submitted and if it is unable to utilise 100 per cent of ash in the third year of the three years cycle, it
shall be liable to pay an environmental compensation of Rs. 1000 per ton on the unutilised quantity on which
environmental compensation has not been imposed earlier:

Provided that the environmental compensation shall be estimated and imposed at the end of last year of the
first compliance cycle as per the various utilisation categories as mentioned in sub-paragraph (4) of Para A.

(2) Environmental compensation collected by the authorities shall be deposited in the designated account of
Central Pollution Control Board.

(3) In case of legacy ash, if the coal or lignite based thermal power plant (including captive or co-generating
stations or both) has not achieved utilisation equivalent to at least 20 per cent (for the first year), 35 per cent
(for the second year), 50 per cent (for third to tenth year) of ash generated based on installed capacity, an
environmental compensation of Rs. 1000 per ton of unutilised legacy ash during that financial year shall be
imposed and if the utilization of legacy ash is not completed at the end of 10 years, an environmental
compensation of Rs.1000 per ton shall be imposed on the remaining unutilised quantity which has not been
imposed earlier.

(4) It shall be the responsibility of the transporters or vehicle owner to deliver ash to authorised purchaser or user
agency and if it is not complied, then an environmental compensation of Rs. 1500 per ton on such quantity as
mis-delivered to unauthorised users or non- delivered to authorised users will be imposed besides prosecution
of such non-compliant transporters by State Pollution Control Board (SPCB) or Pollution Control Committee
(PCQC).

(5) Itis the responsibility of the purchasers or user agencies to utilise ash in an eco-friendly manner as laid down
at para B of this notification and if it is not complied, then an environmental compensation of Rs. 1500 or per
ton shall be imposed by State Pollution Control Board (SPCB) or Pollution Control Committee (PCC).

(6) If the user agencies do not utilise ash to the extent obligated under para B or the extent to which they have
been intimated through Notice(s) served under sub-paragraph (1) of para D, whichever is lower, they shall be
liable to pay Rs. 1500 per ton of ash for the quantity they fall short off:

Provided that the environmental compensation on building constructions shall be levied at Rs.75/- per square
feet of built up area of construction.

(7) (i) The environmental compensation collected by Central Pollution Control Board from the thermal power
plants and other defaulters shall be used towards the safe disposal of the unutilised ash and the fund may also
be utilised for advancing research on use of ash including ash based products.

(i) The liability of ash utilisation shall be with thermal power plants even after imposition of environmental
compensation on unutilised quantities and in case thermal power plant achieves the ash utilisation of any
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particular cycle after imposition of environmental compensation in subsequent cycles, the said amount shall
be returned to thermal power plant after deducting 10 per cent of the environmental compensation collected
on the unutilised quantity during the next cycle and deduction of 20 per cent, 30 per cent, and so on, of the
environmental compensation collected is to be made in case of utilisation of ash in subsequent cycles.

Procedure for supply of ash or ash based products.—

The owner of thermal power plants or manufacturers of ash bricks or tiles or sintered ash aggregate shall
serve written notice to persons or agencies who are liable to utilise ash or ash based products, offering for
sale, or transport or both.

Persons or user agencies who have been served notices by owner of thermal power plants or manufacturers of
ash bricks or tiles or sintered ash aggregate, if they have already tied up with other agencies for the purpose
of utilisation of ash or ash products, shall inform the thermal power plant accordingly, if they cannot use any
ash or ash products or use reduced quantity.

Enforcement, Monitoring, Audit and Reporting.—

The Central Pollution Control Board (CPCB) and the concerned State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC) shall be the enforcing and monitoring authority for ensuring compliance
of the provisions and shall monitor the utilisation of ash on quarterly basis. Central Pollution Control Board
shall develop a portal for the purpose within six months of date of publication of the notification. The
concerned District Magistrate shall have concurrent jurisdiction for enforcement and monitoring of the
provisions of this notification.

(i) Thermal power plants shall upload monthly information regarding ash generation and utilisation by 5th of
the next month on the web portal. Annual implementation report (for the period 1% April to 31% March)
providing information about the compliance of provisions in this notification shall be submitted by the
30" day of April, every year to the Central Pollution Control Board, concerned State Pollution Control Board
or Pollution Control Committee (PCC), Central Electricity Authority (CEA), and concerned Integrated
Regional Office of Ministry of Environment, Forest and Climate Change by the coal or lignite based thermal
power plants. Central Pollution Control Board and Central Electricity Authority shall compile the annual
reports submitted by all the thermal power plants and submit to Ministry of Environment, Forest and Climate
Change by 31st May.

(i) All other user agencies shall submit consumption or utilisation or disposal of ash and use of ash based
products as mandated in this notification in the compliance report of Environmental Clearance (EC) issued by
Ministry of Environment, Forest and Climate Change or State Level Environment Impact Assessment
Authority (SEIAA) or Consent to Operate (CTO) issued by State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC), whichever is applicable. The Central Pollution Control Board (CPCB)
or State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall publish annual report
of ash utilisation of all other agencies except thermal power plants to review the effective implementation of
the provisions of the notification.

For the purpose of monitoring the implementation of the provisions of this notification, a committee shall be
constituted under the Chairperson, Central Pollution Control Board (CPCB), with members from Ministry of
Power, Ministry of Coal, Ministry of Mines, Ministry of Environment, Forest and Climate Change, Ministry
Road Transportation and Highways, Department of Heavy Industry as well as any concerned stakeholder(s),
to be nominated by the Chairman of the committee. The committee may make recommendations for effective
and efficient implementation of the provisions of the notification. The committee shall meet at least once in
six months and review annual implementation reports and the committee shall also hold stakeholder
consultations for monitoring of ash utilisation as mandated by this notification by inviting relevant
stakeholder(s) at least once in six months. The committee shall submit the six monthly report to Ministry of
Environment, Forest and Climate Change (MoEFCC).



Ry 320

[T H—=ve 3(ii)] TEA T TSI © STHTLTIOT 19

(4) For the purpose of resolving disputes between thermal power plants and users of ash or manufacturer of ash
based products, the State Governments or Union territory administration constitute a Committee within three
months from the date of publication of this notification under the Chairman, State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC) with representatives from Department of Power, and one
representative from the Department which deals with the subject of concerned agency with which dispute is
made.

(5) The compliance audit for ash disposal by the thermal power plants and the user agency shall be conducted by
auditors, authorised by Central Pollution Control Board (CPCB) and audit report shall be submitted to
Central Pollution Control Board (CPCB) and concerned State Pollution Control Board (SPCB) or Pollution
Control Committee (PCC) by 30th November every year. Central Pollution Control Board (CPCB) and
concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall initiate action
against non-compliant thermal power plants within fifteen days of receipt of audit report.

[F. No. HSM-9/1/2019-HSM]
NARESH PAL GANGWAR, Jt. Secy.

Annexure

Ash Compliance Report (for the period 1% April-31* March) to be submitted on or before 31* May.

SI. No. |Details

Name of Power Plant

Name of the company

District

State

Postal address for communication:

E-mail:

Power Plant installed capacity (MW):

Plant Load Factor (PLF):

O oINo|a_iw N

No. of units generated (MWh):

—
o

Total area under power plant (ha):
(including area under ash ponds)

11. Quantity of coal consumption during reporting period (Metric
Tons per Annum):

12 Average ash content in percentage (per cent):

13. Quantity of current ash generation during reporting period
(Metric Tons per Annum):

Fly ash (Metric Tons per Annum):
Bottom ash (Metric Tons per Annum):

14. Capacity of dry fly ash storage silo(s) (Metric Tons) :

15 Details of utilisation of current ash generated during reporting
period

(a) Total quantity of current ash utilised (MTPA) during
reporting period:

(b) Quantity of fly ash utilised (MTPA):

(i) Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels)

(i)  Cement manufacturing:
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(ili) Ready mix concrete:
(iv) Ash and Geo-polymer based construction material:
(v) Manufacturing of sintered orcold bonded ash
aggregate:
(vi) Construction of roads, road and fly over embankment:
(vii) Construction of dams:
(viii) Filling up of low lying area:
(ix)  Filling of mine voids:
(x)  Use in overburden dumps:
(xi) Agriculture:
(xii) Construction of shoreline protection structures in
coastal districts;
(xiii) Export of ash to other countries:
(xiv) Others (please specify):
(c) Quantity of bottom ash utilised (MTPA):

(i) Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels):

(if)  Cement manufacturing:
(iii)  Ready mix concrete:
(iv) Ash and Geo-polymer based construction material:
(v) Manufacturing of sintered orcold bonded ash
aggregate:
(vi) Construction of roads, road and flyover embankment:
(vii) Construction of dams:
(viii) Filling up of low lying area:
(ix)  Filling of mine voids:
(X)  Use in overburden dumps:
(xi) Agriculture:
(xii) Construction of shoreline protection structures in
coastal districts:

(xiii) Export of ash to other countries:
(xiv) Others (please specify):

Total quantity of current ash unutilised (MTPA) during
reporting period:

16.

Percentage utilisation of current ash generated during reporting
period (per cent):

17.

Details of disposal of ash in ash ponds

(a) Total quantity of ash disposed in ash pond(s) (Metric Tons)
as on 31% March (excluding reporting period):
(b) Quantity of ash disposed in ash pond(s) during reporting
period (Metric Tons):
(c) Total quantity of water consumption for slurry discharge
into ash ponds during reporting period (m®):
(d) Total number of ash ponds:

(i) Active:

(i)  Exhausted (yet to be reclaimed):

(iii) Reclaimed:

(e) total area under ash ponds (ha):

18.

Individual ash pond details

Ash pond-1,2, etc (please provide below mentioned details
separately, if number of ash ponds is more than one)

(a) Status: Under construction or Active or Exhausted or
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Reclaimed
(b) Date of start of ash disposal in ash pond (DD/MM/YYYY or
MMYYYY):
(c) Date of stoppage of ash disposal in ash pond after
completing its capacity (DD/MM/YYYY or MM/YYYY):
(Not applicable for active ash ponds)
(c) area (hectares):
(d) dyke height (m):
(d) volume (m®):
(e) quantity of ash disposed as on 31% March (Metric Tons):
(f) available volume in percentage (per cent) and quantity of ash
can be further disposed (Metric Tons):
(9) expected life of ash pond (humber of years and months):
(e) co-ordinates (Lat and Long):
(please specify minimum 4 co-ordinates)
(f) type of lining carried in ash pond: HDPE lining or LDPE
lining or clay lining or No lining
g) mode of disposal: Dry disposal or wet slurry (in case of wet
slurry please specify whether HCSD or MCSD or LCSD)
(h) Ratio of ash: water in slurry mix (1:___ ):
(i) Ash water recycling system (AWRS) installed and
functioning: Yes or No
(j) Quantity of wastewater from ash pond discharged into land
or water body (m3):
(K) Last date when the dyke stability study was conducted and
name of the organisation who conducted the study:
(I) Last date when the audit was conducted and name of the
organisation who conducted the audit:
19. Quantity of legacy ash utilised (MTPA):
i Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels):
ii. Cement manufacturing:
iii. Ready mix concrete:
iv. Ash and Geo-polymer based construction material:
V. Manufacturing of sintered or cold bonded ash
aggregate:
Vi. Construction of roads, road and flyover embankment:
vii. Construction of dams:
viii. Filling up of low lying area:
iX. Filling of mine voids:
X. Use in overburden dumps:
Xi. Agriculture:
Xii. Construction of shoreline protection structures in
coastal districts;
Xiii. Export of ash to other countries:
Xiv. Others (please specify):
20. Summary:
Details Quantity generated (MTP) |Quantity utilised Balance quantity (MTP)

(MTP) and (per cent)
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Current ash during
reporting period

Legacy ash

Total

21.

Any other information:

Soft copy of the annual compliance report, and shape files
of power plant and ash ponds may be e-mailed to:- moefcc-
coalash@gov.in

22,

Signature of Authorised Signatory
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and Published by the Controller of Publications, Delhi-110054.



_, : - b
LLI.Fu.IIIIII.PI[.lI

N ‘..aw ..u...\ t.ﬁu. |
MRS o

w %
4

T T _..K\

L N ...--.. .ll.ﬂ..

> TEE< =

#% -ilV.

l.w‘..r,..._.l N\

s S




325

R7/16-

250

0 2100 2200 2300 2400

X3

200 300 400 3500 600 700 800 900 1000 1100 1200 1300 1400 1500 1600 1700 1800 1900 200

00 100

.||.,\
MOUZA  : MARAKUTA P ..\\ =
THANA  : JHARSUGUDA (No:-21) =
ND:— TAHASIL : JHARSUGUDA T
HYDRENT DIST +JHARSUGUDA - \.U - -
& SPRINKLER: === e e
ROAD: \\\\\\\\\.\ — —
PIPE CONVEYOR: - 7 -\,.\.\m.\.m_u@l\-\ e waTAzE
. FT = \‘\\. e = e —
= gl 2 i o L e
= i prsmy —
DRAIN: = ol
GREEN BELT:  [E e =
i —
-
RLY. LINE: — T ;
. o (FIRE PREVENTION WILL BE OBEYED A4S PER GUIDE LINE
PHENOLIC WATER LINE: A e GROUP G INDUSTRIAL PROCEDURE & SUB GROUP G - |
EXPANSION: - [ — BUILDING USED FOR LOW HAZARD INDUSTRY)
EXISTING : — G = LEND RREAKSP:~ = —
g - . H
- \\w@.ﬂvﬂmﬁ.@? zwp s Dimension ﬁ _ aslu".w_
ARG VW‘«W’, = | B 7l e
\\.\.._mrw,w.fn | SR wrTace Wi Matching FCM (21 i
e L ) 450Cumy, LD(23 45T ARKM R 1T 1044 408
. = . ! . Raw materia sk house
. |1 Ovevgue B g4 X0 TR T doas i [T
S . i Slnter PRI (1 40 1 4 175 o) with _
- - - 3w matedl reck yard & tompomy  TRMOD » WOMOO 700 2.
i —— = _
Lo Do P S oemmaw 2z 19
e |
B T T -
S wmase e sioge ama br midding & s 326 1A
nihu.lftmraa.u-- =T — 1
§ sy e U5, A0, CON
r Lug Crushes BT 355x50 + 200150
= w-n..ﬂtan__.:nn.‘:_j. 20505 e L
| 8 | drsmiog Picking & Gawanting Line
T .
g | BRI Wire Crwing w1 140 hilion B o
e ﬁ.ﬂu.mlmﬁjao T e i R
n Coal/ Midding & Dobbchar Mix Basadl,  W0xid1 + 70550 « an 164
with T.G. Buibling Fy osh Sio & coet 250635
thed
Pallet plant with matching Benaficlrtion | |
o PR T 00490+ %050
on ore viech yaxi whh St | (induding PGP o ooy
_ Reclaimes SO20 » SOQD + N
e _ 1 | T S Pk (0 4 €000 Kl | s00a20 + 5000 |
i | B Lot Tar e Tak & Comtfted | =
) d | 1q | Comend Grinding gt (25 silion TPy
utel lurdiect mreni= 100AE 40 SUM EAY 3ERT b et e sl 1l yured e S| meast 549 206
| L ACC ok & Py Aah ek Puuat H J e ——
16 Saled wars Depotal S - . s 1244
Sep— —T Ay 7 - i | S0MS « 301100+
7 Raln Watar Hanvesting Pond xS + 4SO « nas an
245
1 LB GeeiiDeebgeen - @@ na |
..,n m.___nu X unm.ﬁr —wmmn_.n 37 kﬁﬁ!oﬂp”_sg._”.ﬁgu =
3 13082 X 15Avg, 45830 - = b | = |
c 3820 X 12Mvg. 45840 | ¥ | Sweh vaic, Weigh Sridge b s )]
07 3120 X TAvg. 21840 e f?alﬁuﬁnﬁ 2060 % 62
ol rmmmm u FiE S V2450 le.i.m_!..;-nﬂ.al ic.ﬂ(u‘!nxninl.i_.
F e e S A ﬁ[uorwl, o %
1720 X 12 13680 [ e &=
|25} Macaes Laert ] O Seace =
T e = 7 T
1890 X 11 8150 | . R T — U ]
| o | Aiiom’ Gewn st Dt Fart = 754 &8
o . Periohery u1 par £C 1 b
70O X ED 4210 [ TOTAL (bl Taze = N ‘__aQA\
364 ¥ 21 7644 - _
TOTAL:— T 3607:5 _
OUT SIDE ADL. GREEN BELT: 71279
" GRAND TOTAL:- 431994 - _..
%
£\
A LAY OUT PLAN SHOWING IN
il BLOCK DIAGRAM
ORISSA METALIKS (P) LIMITED L
(FORMERLY MSP METALLICS LIMITER) U
< PROELT: Y
- MARAKUTA , JHARSUGUDA
=E e _
m Eit.ﬁ mwa-i-aeﬂ..r.
) LAYOUT .M.nmm.a.h‘mhhnl.1< e
oRAWN TR e S
CHECKED — N——
NSO == S
i ErE i Signature of Appllcom
ML Sisay UE SIS pre N0 7 Q\,.LNI.:
0 | -,
S
] -
N P s gy
Db, Bt it
bl
L A e e Engrme

S T ncam L 2 Ut

X2 & ITRRASE KETES CHTANRG ———
1N STATUTORY CEPYFICATE

.._" .... ! '.
100~ 200 300 400 500 600 703 800 900 1000 1100 1200 1300 1400 1500 1600 1700 1800 1800 2000 2100 2200 2300




Z ORISSA METALIKS PRIVATE L L
e IKS PRIVATE LIMITED
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(FORMERLY M5F METALLICS LTD)
Vill. & P.O.: Marakuta, Dist.: Jharsuguda, Pin-768202, Odisha
ph.: +91 80930 89922, Email : 5¢_ompl@orissametaliks.com* edoffice@mspsteeljsg.com
CIN No. U27109WB2006PTC111146

OMF’UJSGFHRD;"’ZUE&EEH’-GM?B
24" February 2026

To,
The Tahsildar,

Jharsuguda, Odisha.

The District Agricultural Officer,
Jharsuguda, Odisha.

Sub: Payment of Compensation for Crop Loss due to accidental spillage of

Fly Ash on 04.07.2025 - Clarification regarding the nature of payment

Dear Sir/s,

This is with reference to our earlier letter no. OMPUJSG!ED!2025-26!5-G.'428 dated
13.10.2025 and the subsequent discussions with your offices regarding the
determination and payment of compensation to the farmers whose agricultural lands
were affected by the unfortunate and accidental spillage of fly ash from our plant
premises on the night of 04.07.2025, caused by unprecedented heavy rainfall.

We wish to place on record the following clarifications.

1. We reiterate that the incident was an "Act of God" caused by continuous, heavy to
extremely heavy rainfall that was unprecedented and exceeded all design
parameters, leading to the breach of the natural nallah and our boundary wall. The
spillage was purely accidental and not attributable to any willful neglect, default, or
violation of statutory conditions on the part of the company.

2. Our operations, including the management and storage of fly ash, are conducted
in strict compliance with the valid Consent to Operate (CTO), Environmental
Clearance (EC) conditions, and the approved layout plan duly vetted by the
Odisha State Pollution Control Board (OSPCB). The temporary storage of ash
was at a designated site, and we have since reconstructed the damaged
boundary wall. Copy of the compliances done on the part of company is enclosed
here to for your ready reference as Annexure-l.

3. It is respectfully submitted that in the spirit of being a responsible corporate citizen
and with the sole objective of mitigating the hardship caused to the affected
farmers, we have agreed to provide compensation for the crop loss. In
furtherance thereof and acting bona fide and in good faith, the Company has
already disbursed compensation to certain affected land owners on its own
volition, and the disbursement of compensation to the remaining affected
landowners is presently under process (Disbursement details is enclosed as
Annexure-ll). The Company is also simultaneously undertaking necessary
measures for restoration of the affected land to its original condition. It is
hereby expressly clarified that this payment is made on a "wif:'hnut

prejudice" basis. This payment shall not, at any point in the future, be construed
as an admission of any liability, violation of law, or any failure on 'the part of th
company to comply with its statutory obligations. y

Neeea ~F9




i i termined to be penal, punitive, or
he compensation amount is de to |
¥ ‘gx;ﬁpaﬁ% tna?ture. Father than a fair meas_,ure of restltutiont r:gr t:neqeagg.;zir ;zﬂz
loss, the company categorically reserves its right to d‘}?)“t?q’;g;w s
appropriate legal and judicial forums in accordance Wi g

judi [ i in
We trust this clarifies our position. Withogt preéuf\:ii?n;otgliiri s::?uhrt:eatﬂg gg::ggﬁzgzon
law, the company has all along been ready an _ _
amount as finalized by your office, subject to the terms mentioned herein.

This is without prejudice and it is reiterated that there has been nO'UiOI'atI%ntotr:; tgg
part of the company and the payment!disbursement of compensation IS No
taken as an admission of any violation in any manner whatsoever.

Thanking you,

Yours faithfully, i d
issa Metaliks Privafe.Limi
For Ori .‘ }\%9\/”&

v ; | = [ snarsucupa\ S |
Ajit Kumar Singh | ¢ (onisiy ,'_5'.;
Sr. Vice President \ k)

R AT
AWM ¥

Encl. as above

Copy forwarded for kind information to:

1. The Collector & District Magistrate, Jharsuguda

2. The Member Secretary, State Pollution Control Board, Odisha, Bhubaneswar.

3. The Regional Officer, State Pollution Centrol Board, Regional Office, Jharsuguda.

Page 2 of 2
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Annexure-il
Ash compensafion payment deiails
e
] Actual
Mame of Claimants Add Proposed for | Cheque pate of
e o ""':: ;“m‘”‘"“ el Ptk | | s b | D of bisbursementaf| Cheque Amount
Cheque
At:Jamera Pe: Ib Psiiharsuguda T T
1 |Bosonta Kumar sahu \ SodarOdisha B4 30000 1028 | ICICIBonk | 09-02-2026 14-02-2026 30000
U At Jamero Po: b Psilharsuguda sl e |
2 |Hiranjon sahu ‘Sﬂdm.ocﬁshﬂ gy 115 15000 1029 | ICIC| Bank | 09-02-2026 14-02-2026 15000
o Al-Jamera ,Po: Ib Psiiharsugud ==
Rabi shankar seth o s A ! 52 10000 | 1038 | ICICIBank | 05.02:2026 1602-2026 10000
4 |Mukesh Kurriar Singh Deo ‘;‘zé::”;r;;::' Ib Ps:harsuguda 158 35000 | 1041 ciciBank | 09022026 | 19022028 35000
5 |Baishnab Rohidas g‘:;é‘;’r“g;s:: Il jFsidhantguda 51 12000 | 1035 | (CiciBank | 0922006 [ 19-02-2026 12000
3 = At Jamera Pa: b Pstharsugudd : » =
1042 | 1ciCl Bonk | 0902-2026 | 17-02-202 8000
& |Bima Rehidas sadar,Odisha 33 8000 04 CICl &
Jayrnangal Bhai ‘;c';éirr“gdﬁ‘s:: Io.Ps;Jharsuguda g3 s000 | 108¢ | IciCiBank | 09.022026 | 14022026 3000
Al:Jamera Po; o Ps:harsuguda 022026 4022006
8 |Morottam Sahu - 10% 50000 1027 | iciciBank | 0902 1 2 50000
sadar.Cdisha
o Ko Maher Atlgmera Fo: O Ps:Jharsuglda 53 15000 1036 | [CIC! Bank 9.00-2026 | 16-02-2026 15000
Sadar,Odisha s
m\nume,h Xalo Alfpo Marakuia PS SadarThone 58 w00, | 1031 | icicrsan | 0022026 {EEEERRERRI S0
Jhorsugudo.Odisha. o 5
\ o \Nﬂmn TP A/po Marakuta P :Sador Thana y w0 | 1097 | roicisank | 02202 [IZGE0E 2000
.Jharsggudc.odisha | ;
\ \ Total 742 | 1,%0,000 | 1190000




Construction of Retaining wall and garland drain is under progress.
3. Con - 8

(Photo attached)

4. the Company has provided a high-density windbreak netting around the

designated storage area.

5. The construction of the

Surface Run off Treatment system (SRTS) iy,

under progress, We are committed to completing the installation and

commissioning of the SRTS, including the provision of a clarifier/tube

settler on or before 31t March 2026,



Annexure -1

Compliance status:

1. Affected land is being restoring to its original condition for agriculture

use. (Photo attached)

2. The villagers received compensation for the land affected during the fly

ash breach. (Ash compensation payment details attached in Annexure-
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Vill. & P.O.; Marakuta, Dist.: Jharsuguda, Pin-768202, Odisha __/

Ph.: 491 80930 89922, Email : 5c_ompl@orissametaliks.cmn, edoffice@mspsteeljsg.com
CIN No. U27109WEB2006PTC111146 —

ompLO ORISSA METALIKS PRIVATE LIMITED

OMPUJSGJHRD.I’2025-26£7~G!4?8 oate of ¢
24" February 2026

______...-‘"

09-02-2

To, s -

The Tahsildar, 09.02-2

Jharsuguda, Odisha. .

09-02-2

The District Agricultural Officer, e

Jharsuguda, Odisha. .00

_ .

: : 09-02-

Sub: Payment of Compensation for Crop Loss due to accidental spillage of g

Fly Ash on 04.07.2025 - Clarification regarding the nature of payment 1902

Dear Sir/s, 19-02-

This is with reference to our earlier letter no. OMPL!JSG!EDI2025-26}5-GMZB dated 19-02-

13.10.2025 and the subsequent discussions with your offices regarding the .

determination and payment of compensation to the farmers whose agricultural 1ands 19-02

were affected by the unfortunate and accidental spillage of fly ash from our plant =

premises on the night of 04.07.2025, caused by unprecedented heavy rainfall. 19-02

19-02

We wish to place on record the following clarifications.

1 We reiterate that the incident was an "Act of God" caused by continuous, heavy to B
extremely heavy rainfall that was unprecedented and exceeded all design
arameters, leading to the breach of the natural nallah and our boundary wall. The
illage was purely accidental and not attributable to any willful neglect, default, or

iolation of statutory conditions on the part of the company.

> Our operations, including the management and storage of fly ash, are conducted
in strict compliance with the valid Consent to Operate (CTO), Environmental
plan duly vetted by the

Clearance (EC) conditions, and the approved layout
__Oc_:lig._ha State Pollution Control Board (OSPCB). The temporary storage of ash

s at na | designated site, and we have since reconstructed the damaged

RECE1¥E Spoundary wall. Copy of the compliances done on the part of company is enclosed
here to for Your ready reference as Annexure-l.

25 FED 2024

3. Itis respect! lly submitted that in the spirit of being a responsible corporate citizen

B L and_ with t sole objective of mitigating the hardship caused to the affected

- farmerss have agreed to provide compensation for the crop loss. In

furtherance thereof and acting bona fide and in good faith, the Company has

alrga.dy disbursed compensation to certain affected land owners on its own

volition, and the disbursement of compensation to the remaining affected

landowners is presently under process (Disbursement details is enclosed as

nexure-l). The Company is also simultaneously undertaking necessary

measures for restoration of the affected land to its original condition. It is

Tﬂlhmﬂ- ’ : ereby expressly clarified that this payment is made on a "without

Jharsumurds prejudice” Paiﬁs‘ This payment shall not, at any point in the future, be construed

as an admission of any liability, violation of law, or any failure on the part of the

company to comply with its statutory obligations.
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i i termined to be penal, punitive, or
he compensation amount is de to |
¥ ‘gx;ﬁpaﬁ% tna?ture. Father than a fair meas_,ure of restltutiont r:gr t:neqeagg.;zir ;zﬂz
loss, the company categorically reserves its right to d‘}?)“t?q’;g;w s
appropriate legal and judicial forums in accordance Wi g

judi [ i in
We trust this clarifies our position. Withogt preéuf\:ii?n;otgliiri s::?uhrt:eatﬂg gg::ggﬁzgzon
law, the company has all along been ready an _ _
amount as finalized by your office, subject to the terms mentioned herein.

This is without prejudice and it is reiterated that there has been nO'UiOI'atI%ntotr:; tgg
part of the company and the payment!disbursement of compensation IS No
taken as an admission of any violation in any manner whatsoever.

Thanking you,

Yours faithfully, i d
issa Metaliks Privafe.Limi
For Ori .‘ }\%9\/”&

v ; | = [ snarsucupa\ S |
Ajit Kumar Singh | ¢ (onisiy ,'_5'.;
Sr. Vice President \ k)

R AT
AWM ¥

Encl. as above

Copy forwarded for kind information to:

1. The Collector & District Magistrate, Jharsuguda

2. The Member Secretary, State Pollution Control Board, Odisha, Bhubaneswar.

3. The Regional Officer, State Pollution Centrol Board, Regional Office, Jharsuguda.

Page 2 of 2
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Annexure-il
Ash compensafion payment deiails
e
] Actual
Mame of Claimants Add Proposed for | Cheque pate of
e o ""':: ;“m‘”‘"“ el Ptk | | s b | D of bisbursementaf| Cheque Amount
Cheque
At:Jamera Pe: Ib Psiiharsuguda T T
1 |Bosonta Kumar sahu \ SodarOdisha B4 30000 1028 | ICICIBonk | 09-02-2026 14-02-2026 30000
U At Jamero Po: b Psilharsuguda sl e |
2 |Hiranjon sahu ‘Sﬂdm.ocﬁshﬂ gy 115 15000 1029 | ICIC| Bank | 09-02-2026 14-02-2026 15000
o Al-Jamera ,Po: Ib Psiiharsugud ==
Rabi shankar seth o s A ! 52 10000 | 1038 | ICICIBank | 05.02:2026 1602-2026 10000
4 |Mukesh Kurriar Singh Deo ‘;‘zé::”;r;;::' Ib Ps:harsuguda 158 35000 | 1041 ciciBank | 09022026 | 19022028 35000
5 |Baishnab Rohidas g‘:;é‘;’r“g;s:: Il jFsidhantguda 51 12000 | 1035 | (CiciBank | 0922006 [ 19-02-2026 12000
3 = At Jamera Pa: b Pstharsugudd : » =
1042 | 1ciCl Bonk | 0902-2026 | 17-02-202 8000
& |Bima Rehidas sadar,Odisha 33 8000 04 CICl &
Jayrnangal Bhai ‘;c';éirr“gdﬁ‘s:: Io.Ps;Jharsuguda g3 s000 | 108¢ | IciCiBank | 09.022026 | 14022026 3000
Al:Jamera Po; o Ps:harsuguda 022026 4022006
8 |Morottam Sahu - 10% 50000 1027 | iciciBank | 0902 1 2 50000
sadar.Cdisha
o Ko Maher Atlgmera Fo: O Ps:Jharsuglda 53 15000 1036 | [CIC! Bank 9.00-2026 | 16-02-2026 15000
Sadar,Odisha s
m\nume,h Xalo Alfpo Marakuia PS SadarThone 58 w00, | 1031 | icicrsan | 0022026 {EEEERRERRI S0
Jhorsugudo.Odisha. o 5
\ o \Nﬂmn TP A/po Marakuta P :Sador Thana y w0 | 1097 | roicisank | 02202 [IZGE0E 2000
.Jharsggudc.odisha | ;
\ \ Total 742 | 1,%0,000 | 1190000




Annexure -1

Compliance status:

1. Affected land is being restoring to its original condition for agriculture

use. (Photo attached)

2. The villagers received compensation for the land affected during the fly

ash breach. (Ash compensation payment details attached in Annexure-



Construction of Retaining wall and garland drain is under progress.
3. Con - 8

(Photo attached)

4. the Company has provided a high-density windbreak netting around the

designated storage area.

5. The construction of the

Surface Run off Treatment system (SRTS) iy,

under progress, We are committed to completing the installation and

commissioning of the SRTS, including the provision of a clarifier/tube

settler on or before 31t March 2026,



